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Compliance Report in the matter of OA NO. 666/2024; Om Prakash & Ors Vs State
of HP, in compliance to the orders of Hon'ble National Green Tribunal dated
12/09/2024.

1. Background and Orders of Hon’ble National Green Tribunal:

It is submitted that the present matter was filed by residents of Dharmapur, Tehsil
Haroli, District Una HP against the installation two Stone crushers namely M/s. Thakur
Enterprises (Unit IV) and M/s. Shree Shree Rudra Stone crusher & Screening Plant (Unit
I1) at Village Dharampur, Tehsil Haroli. District Una, H.P.

The Hon'ble Tribunal vide order dated 03.07.2024 had constituted a Joint Committee of
CPCB, HPSPCB and DM Una with a direction to the committee to visit the site, verify the
factual position regarding dust suppression system installed and the pollution control
measures taken by Respondents No. 10 and 11 and suggest remedial measures for
prevention and control of air/dust pollution to guard against the adverse impact on
agricultural land, crops, animals and farm workers. The Joint Committee has filed its
report on 09.09.2024 reflecting the position of compliance by Respondents No. 10 and
11 and the Progress report of the Joint Committee will be filed separately after due

sampling in post monsoon season.

The following directions were issued by Hon’ble National Green Tribunal (NGT) vide

order dated 12/09/2024 (Annexure-1):

5. In the last paragraph of the report, the Joint Committee has sought time to complete the
remaining activities of inspection in post-monsoon season, i.e., November onwards which
could not be completed due to the 6 ongoing rainy season. Hence, the Joint Committee is
permitted to file the supplementary report by way of an affidavit at least one week before
the next date of hearing.

6. Respondent No. 2, HPPCB has also filed the reply dated 05.09.2024, but in that
reply, there is no averment relating to any action for non-compliance of the norms
by the Respondent Project Proponents.

7. Learned Counsel appearing for Respondent No. 2 has sought further time to file
compliance report within 6 weeks.

8. Respondents No. 1 and 3 to 6 have filed their reply which is taken on record.

9. Learned Counsel for Respondents No. 10 and 11 submits that he has received
instructions only yesterday and seeks four weeks’ time to file a reply by way of an affidavit
through e-filing.
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10. In the meantime, Respondent No. 2 will ensure that Respondent No. 10 and 11
operate only by complying with all the norms.

2. Compliance of the orders of Hon’ble National Green Tribunal:

2.1. Site Visits:

To ensure the compliance of Guidelines for Stone crushing units issued by CPCB (copy
attached as Annexure II), Regional Office, HPSPCB Una has visited both the above said
Stone Crushing units from time to time and directions for the repair work of the

pollution control devices were passed.

Whereas, the latest inspection of both the above said Stone Crushing Units was carried
out on 08/11/2024. The units were non-operational, and air monitoring could not be
carried out. However, the Joint Inspection Committee constituted by Hon’ble NGT shall

carry out air monitoring by November, 2024.

Whereas, the factual position with regard to dust suppression system installed and
pollution control measures taken by respondents no. 10 and 11, as specified by CPCB
and Government of Himachal Pradesh, as verified by the Joint Committee on

12/08/2024, is as follows:-
M/s. Thakur Enterprises (Unit IV):

The Consent to Operate (No. 13818439 dated 30/10/2024) issued by Himachal
Pradesh State Pollution Control Board for the capacity of 58726 MT/Year, is valid
upto 18/07/2026 (Annexure-III).

The unit has obtained i) Environmental Clearance (No. EC23B001HP169251dated
19/05/2023) for river bed mining with validity upto 18/05/2028 (Annexure-IV).

Whereas, w.r,t orders dated 12/09/2024 passed by Hon’ble NGT, directions were
issued to the unit to submit compliance report as per the Checklist framed by CPCB
for stone crushing unit vide this office letter no. 1090 dated 17/09/2024 (copy
enclosed as Annexure V). Accordingly, unit has submitted reply vide letter dated
01/10/2024 (Annexure VI). Whereas, on inspection dated 01/11/2024, it was
observed that minor repair work for the pipeline was pending, then, unit submitted
compliance report w.r.t the directions passed by this office on 01/11/2024 vide

letter dated 06/11/2024 (Annexure VII). The compliance as on 08/11/2024 with
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regard to implementation of dust suppression system and pollution control

measures by M/s. Thakur Enterprises, Unit IV (Respondent No. 10) are

summarized in Table 1.

Table 1: Compliance of Pollution Control Measures by M/s. Thakur Enterprises, Unit

IV (Respondent No. 10)

S.No. [Fugitive Emission
Source

Locations/Particulars

Checklist/requirement
for compliance of
conditions of
Environmental
guidelines

Status of Compliance as on
08/11/2024, as verified by the
HPSPCB Una

Unloading area of raw|
material, primary
crusher, Screener,
conveyors belts and
transfer points,

Water sprinklers installed
with adequately designed
nozzles.

Complying (Sprinklers and anti
ismog guns have been installed
at unloading area, conveyers
belts, material stacking areaq
and approach roads)

Complying (Photograph 1 of
Annexure-8)

Primary crushers,
Secondary crushers,
Screeners and tertiary|
crushers.

Enclosures by  GI/MS
sheets on top and at least]
three sides completely]
from the ground level.

Complying (Photograph 2 of
Annexure-8)

Secondary, Tertiary
crushers and Screener.

Dry extraction cum bag
filter followed by cyclone.

Complying (Photograph 3 of
Annexure-8)

Covering of Conveyor
belts from node to node
with a thick sheet of
suitable material.

Covering of Conveyor

belts.

Complying (Photograph 4 of
Annexure-8)

At discharge points.

Flexible Telescopic chute
from top of discharge
point to the ground level.

Complying (Photograph 5 of
Annexure-8)

GI/MS /brick wind
breaking wall of 3-ft
more than the highest
node of the crusher
along the periphery of
crusher

'Wind breaking wall.

Complying (Photograph 6 of
Annexure-8)

Roads

Metalled/concrete roads
within the premises,
Ramps and the entire
ground area inside the

Complying (Photograph 7 of
Annexure-8)

remises should also be
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metalled.

8. Suppression of dust Arrangement of rotatinglComplying, anti-smog guns
within the premises 'water spr.inklinghalve been provided in the
System/fogger/Anti-smog
gun in the premises topremises at various locations.
e st Photograph  of Annesure-s)
emission resuspension

0. Green belt Plantation of 2-3 rows oflAdequate 03 rowed plantation
tall trees aroundthehas been provided Complying
periphery of crusher (Photograph 9 of Annexure-8)

10. |CCTV/PTZ camera CCTV/PTZ cameras|Complying, all the corners of
installed at theentrancefthe premises have not been
and all corners of theprovided  with CCTV/PTZ
premises of the unitcameras. (Photograph 10 of
covering entire area withjAnnexure-8)
minimum of 30 days datq|
storage

11. [Jaw Shed The stone crushing uniThe jaw shed is covered.
shall be provided withHowever, the monitoring for
acoustic enclosure nearverifying the compliance of noise
jaw sheds and shall bejpollution norms could not be
properly designed andiconducted, as the plant was not
approved by the Statejin operation. (Photograph 11 of
Pollution Control Board. |Annexure-8)

12. Spray Nozzle System The water mists spray|Complying (Photograph 12 of
nozal system shall belAnnexure-8)
interlocked with stone
crushing unit main energy
supply and water supply
meter.

13. |Approach Roads All approach roads and/Complying. The approach roads
ramps shall be properlyjare paved (Photograph 13 of
paved so that it does notAnnexure-8).
lead to dust pollution.

14. |Ground water usage The crusher units using Bore well is installed. Copy of the

ground water shall
register their ground
water abstraction

structures with the State
Ground Water Authority]

minutes of meeting enclosed as
lPhotograph 14 of Annexure 8.

under the H.P. Ground
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Water  (Regulation &
Control of Development|
and Management) Act,
2005. The process is
online at
emerginghimachal.gov.in

15. |Washing Plant [n case of stone crusher{Complied, 03 stage settling tank

the sedimentation tanks15 of Annexure-8)
commensurate to the
plant's capacity needs
shall be built immediately
so that effluents are not
drained in the open
directly which ultimately
feeds the river.

units with washing plants,has been installed. (Photograph

16. [Sedimentation tank. In that case, the effluents|Complied, 03 stage settling tank

as silt, soil shall be reusedwas not in operation.
in field, road construction,
brick making etc.

from sedimentation tankfhas been installed but Working
shall be treated and thelof the sedimentation process
usable raw material suchjcould not be verified as the plant]

M/s. Shree Shree Rudra Stone crusher & Screening Plant Unit II (Respondent
No.11)

The consent to operate (No. 12724502 dated 19/07/2024) issued by Himachal
Pradesh State Pollution Control Board for the capacity 7516.6 MT/Year, is valid upto
31/03/2025 (Annexure-9).

The Unit has obtained i) Environmental Clearance (No. 928 dated 15/07/2021) for
hill slope mining with validity upto 14/07/2026 (Annexure-10) and ii)
Environmental Clearance (No. EC23B000HP120836 dated 19/05/2023) for river
bed mining with validity upto 18/05/2028 (Annexure-11)

Whereas, w.r,t orders dated 12/09/2024 passed by Hon’ble NGT, directions were
issued to the unit to submit compliance report as per the Checklist framed by CPCB
for stone crushing unit vide this office letter no. 1089 dated 17/09/2024 (copy
enclosed as Annexure 12). Accordingly, unit has submitted reply letter dated

22/10/2024 (Annexure 13). Whereas, on inspection dated 01/11/2024, it was
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observed that minor repair work was pending, then, unit submitted compliance

report w.r.t the directions passed by this office on 01/11/2024 vide letter dated
06/11/2024 (Annexure 14). The compliance as on 08/11/2024 with regard to

implementation of dust suppression system and pollution control measures by M/s.

Shree Shree Rudra Stone crusher & Screening Plant Unit II (Respondent No.

11) are summarized in Table 2:

Table 2: Compliance of Pollution Control Measures by M/s. Shree Shree Rudra Stone
crusher & Screening Plant Unit Il (Respondent No. 11).

S.No. [Fugitive Emission Checklist/requirement [Status of Compliance as on
Source for compliance of 08/11/2024, as verified by the
Locations/Particulars |conditions of HPSPCB Una

Environmental
guidelines

1. Unloading area of raw|Water sprinklers installed [Complying (Sprinklers and anti
material, primaryjwith adequately designed [smog guns have been installed|
crusher, Screenerynozzles. at unloading area, conveyers
conveyors belts and belts, material stacking area
transfer points, and approach roads)

Complying (Photograph 1 of
Annexure 15)

2. Primary crushers,Enclosures by  GI/MS/Complying (Photograph 2 of
Secondary crushers,sheets on top and at leastAnnexure 15)

Screeners and tertiarythree sides completely
crushers. from the ground level.

3. Secondary, Tertiary |Dry extraction cum bag [Complying (Photograph 3 of
crushers and Screener. (filter followed by cyclone. |Annexure 15)

4. Covering of Conveyor|Covering of Conveyor Complying (Photograph 4 of
belts from node to nodebelts Annexure 15)
with a thick sheet of] '
suitable material.

5 At discharge points. Flexible Telescopic chute [Complying (Photograph 5 of

from top of discharge |Annexure 15)
point to the ground level.

6 GI/MS /brick wind[Wind breaking wall. Complying (Photograph 6 of
breaking wall of 3-ft Annexure 15)
more than the highest
node of the crusher
along the periphery of
crusher
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Roads

Metalled/concrete roads
within the premises,
Ramps and the entire
ground area inside the
premises should also be
metalled.

Complying (Photograph 7 of
Annexure 15)

Suppression of dust
within thepremises

Arrangement of rotating
water sprinkling
System/fogger/Anti-smog
gun in the premises to
suppress dust within the
premises to control dust]
emission resuspension

Complying, anti-smog guns
have been provided in the
premises at various locations.

(Photograph 8 of Annexure 15)

Green belt

Plantation of 2-3 rows of
tall trees aroundthe
periphery of crusher

Adequate 03 rowed plantation
has been provided Complying
(Photograph 9 of Annexure 15)

10.

CCTV/PTZ camera

CCTV/PTZ cameras
installed at theentrance
and all corners of the
premises of the unit
covering entire area with
minimum of 30 days dataq|
storage

Complying, all the corners of
the premises have not been
provided  with CCTV/PTZ
cameras. (Photograph 10 of
Annexure 15)

11.

Jaw Shed

The stone crushing unit]
shall be provided with
acoustic enclosure near
jaw sheds and shall be
properly designed and
approved by the State
Pollution Control Board.

The jaw shed is covered.
However, the monitoring for
verifying the compliance of noise
pollution norms could not be
conducted, as the plant was not
in operation. (Photograph 11 of
Annexure 15)

12.

Spray Nozzle System

The water mists spray]
nozal system shall be
interlocked with stone
crushing unit main energy
supply and water supply
meter.

Complying (Photograph 12 of]
Annexure 15)

13.

Approach Roads

All approach roads and
ramps shall be properly
paved so that it does not
lead to dust pollution.

Complying. The approach roads
are paved (Complying
(Photograph 13 of Annexure
15)

14.

Ground water usage

The crusher units using

ground water shall
register their ground
water abstraction

structures with the State

Bore well is installed. Copy of the
minutes of meeting enclosed as
Photograph 14 of Annexure 15

Page 7 of 8



416

Ground Water Authority]
under the H.P. Ground
Water  (Regulation &
Control of Development
and Management) Act,
2005. The process is
online at]
emerginghimachal.gov.in

15.

'Washing Plant

commensurate to the
plant's capacity needs
shall be built immediately]
so that effluents are not
drained in the open
directly which ultimately]
feeds the river.

In case of stone crusheriComplied, 03 stage settling tan
units with washing plants,has been installed. (Photograph
the sedimentation tanks{15 of Annexure 15)

16.

Sedimentation tank.

in field, road construction,
brick making etc.

In that case, the effluentsComplied, 03 staged settling
from sedimentation tanktanks have been installed but
shall be treated and theWorking of the sedimentation
usable raw material suchlprocess could not be verified as
as silt, soil shall be reusedithe plant was not in operation.

3. Conclusion and Recommendation:

Both the stone crushers namely M/s. Thakur Enterprises Unit IV (Respondent No 10)
and M/s. Shree Shree Rudra Stone crusher & Screening Plant Unit II (Respondent No.
11) were found to be complying with the specified guidelines for dust suppression
and pollution control measures as summarized in Table 1 and Table 2 of the report.
The air and noise monitoring of both the Stone Crusher units will be carried out by the
Joint Committee by this month and report of the Joint Committee shall be submitted

accordingly.

Q>

rdifigionebitar”
H. P StattPBsIoBadEantrol Board

Phase-1V, Rakkar Colony,
M. aa (HPY-1747207
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417 Annexure |

Item No. 12 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 666/2024

Shri Om Prakash Applicant
Versus

State of Himachal Pradesh & Ors. Respondent(s)

Date of hearing: 12.09.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Vishal Mahajan, Ms. Divya Kumari Sharma & Mr. Anil Kumar, Advs.

Respondent: Mr. Vaibhav Srivastava, Ms. Vineeta Tiwari & Ms. Rajnandini Kumari,
Advs. for HPSPCB
Mr. Tarun Gupta & Mr. Sidhant Ranta, Advs. for R- 10 & 11

ORDER

1. In this original application, the Applicant had raised a complaint
against non-compliance of the norms by Respondents No. 10 and 11
(wrongly mentioned as Respondents No. 11 and 12 in Memo of Parties),

stone crusher units. Office to correct Memo of Parties.

2. The Tribunal by order dated 03.07.2024 had constituted a Joint
Committee with a direction to the committee to visit the site, verify the
factual position regarding dust suppression system installed and the
pollution control measures taken by Respondents No. 10 and 11 and
suggest remedial measures for prevention and control of air/dust
pollution to guard against the adverse impact on agricultural land, crops,

animals and farm workers.

3. The Joint Committee has filed its report on 09.09.2024 reflecting

the position of compliance by Respondents No. 10 and 11 as under:
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“Table 1: Compliance of Pollution Control Measures by M/s Thakur
Enterprises, Unit IV (Respondent No. 10)

S. No.

[Fugitive Emission
Source
ILocations/Particulars

Checklist/requirement
[for compliance of
conditions of
Environmental
lguidelines

Status of Compliance as on
12/08/2024, as verified by the
lJoint Committee

Unloading area of raw
material, primary
crusher, Screener,
conveyors belts and
transfer points,

Water sprinklers installed
with adequately designed
nozzles.

No  sprinklers were found
installed in unloading area of raw
material

Dry run of the plant was taken
at primary crusher, screener,
conveyor belts and transfer
Ipoints. However, sprinklers
were not found working
Iproperly. It was informed that
Ipipe  network for thewater
sprinklers have been damaged due
to rain on 11/08/2024.

Primary crushers,
Secondary crushers,
Screeners and tertiary
crushers.

Enclosures by GI/MS
sheets on top and at least
three  sides completely
[from the ground level.

Complying (Photograph 19 of
[Annexure-1)

Secondary, Tertiary
crushers and Screener.

Dry extraction cum bag
filter followed by cyclone.

Not complying. Dry extraction
cum bag filter followed by
cyclone not installed.

Covering of conveyor belts
[from node to node with a
thick sheet of suitable
material

Covering of Conveyor

Complying (Photograph 20 of
l|Annexure-1)

|At discharge points

Flexible Telescopic chute
[from top of discharge point
to the ground level.

Not  Complying.
chutes not provided
(Photograph 21 of Annexure-1)

Telescopic

GI/MS/brick wind

breaking wall of 3-ft
more than the
highest node of the
crusher along the

lperiphery of crusher

Wind breaking wall.

Partially Complying; The wind
breaking wall provided on
two sides. The wind breaking
wall on one side towards
agricultural fields not provided.
The height of the wind breaking
wall provided, is not adequate
and not as per guidelines
(Photograph 22 of Annexure-1)

|Roads

|Metaled/ concrete roads
within the premises. Ramps
and the entire ground area
inside the premises should

Not complying.
(Photograph 23-24 of Annexurel)

gun in the premises to
suppress dust uwithin the
Ipremises to control dust
emission resuspension.

also be metaled.
Suppression of dust within |Arrangement  of rotating [Not complying. Not provided
the premises water sprinkling

system/ fogger/ Anti-smog
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9. Green belt [Plantation of 2-3 rows of tall |Partially Complying. One row
trees around the periphery of |provided only on small portions of
crusher two sides, which is inadequate.

(Photograph 15 of Annexure-1)

10. CCTV/PIZ camera CCTV/ PIZ cameras installed |Not complying
at the entrance and all [CCTV Cameras have been installed
corners of the premises of the |only in office building only at the
unit covering entire area with |entrance. However, all the corners of
minimum of 30 days data |the premises have not been provided
storage with CCTV/PTZ cameras.

11, | Jaw Shed The stone crushing unit shall |The jaw shed is covered. However,
be provided with acoustic [the monitoring for verifying the
enclosure near jaw sheds [compliance of noise pollution norms
and shall be properly |could not be conducted, as the plant
designed and approved by |was not in operation.
the State Pollution Control
[Board

]2. |Spray Nozzle System The water mists spray nozal |Could not be verified, as the plant
system shall be interlocked |was not in operation.
with stone crushing unit
main energy supply and
water supply meter.

13. |Approach Roads Al approach roads and [Not complying. The approach roads
ramps shall be properly |are not paved.

Ipaved so that it does not |(Photograph 16 of Annexure-1)
lead to dust pollution

14. Ground water usage The crusher units using |Bore well is installed. (Photograph

ground water shall register |17 of Annexure-1). Copy of the
their ground water [permission granted by State
abstraction structures with |Ground Water Authority was not
the State Ground Water |provided
|Authority under the H.P.
Ground Water (Regulation &
Control of Development and
[Management) Act, 2005. The
lprocess is  online at
emerginghimachal.gov.in.

15, Washing Plant In case of stone crusher units [One sedimentation tank provided
with washing plants, the |but found to be damaged at the
sedimentation tanks |time of inspection (Photograph 18
commensurate to the plant’s |of Annexure-1).
capacity needs shall be built
immediately so that effluents
are not drained in the open
directly which ultimately
feeds the river.

16. Sedimentation tank. In that case, the effluents (Working of the sedimentation

from  sedimentation tank
shall be treated and the
usable raw material such as
silt, soil shall be reused in
field, road construction, brick
making etc.

Iprocess could not be verified, as
tank was damaged and the plant
was not in operation.
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Table 2: Compliance of Pollution Control Measures by M/s Shree
Shree Rudra Stone Crusher & Screening Unit II (Respondent No. 11)

S. No.|Fugitive Emission |Checklist/requirement |Status of Compliance as on
Source Locations/ |for compliance 0f|12/08/2024, as verified by the
[Particulars conditions oflJoint Committee

[Environmental
lguidelines
1 Unloading area of raw Water sprinklers [No  sprinklers were found

material, primary
crusher, Screener,

installed with adequately
designed nozzles.

installed in unloading area of
raw material.

conveyors belts and Dry run of the plant was taken

transfer points, at primary crusher, screener,
conveyor belts and transfer
Ipoints. However, sprinklers
were not found working
Iproperly. It was informed that
Ipipe  network for the
water sprinklers have been
damaged due to rain on
11/08/2024.

2 Primary crushers, |Enclosures by GI/MS |Complying (Photograph 19 of
Secondary crushers, sheets on top and at [Annexure-1)

Screeners and tertiary least three sides
crushers. completely  from  the
lground level.

3 Secondary, Tertiary Dry extraction cum bag [Not complying. Dry extraction
crushers and Screener. filter followed by cyclone. |cum bag filter followed by

cyclone not installed.

4 Covering of conveyor |Covering of Conveyor [Complying (Photograph 20 of
belts from node to node |belts |Annexure-1)
with a thick sheet of
suitable material

5 |At discharge points Flexible Telescopic chute |Not complying. Telescopic

from top of discharge |chutes not provided (Photograph
[point to the ground level. 21 of Annexure-1)

6 Gl/MS/brick wind Wind breaking wall. Partially complying; The wind
breaking wall of 3-ft breaking wall provided on two
more than the sides. The wind breaking wall
highest node of the on one side towards agricultural
crusher along the field not provided. The height of
lperiphery of crusher the wind breaking wall provided,

is not adequate and not as per
guidelines (Photograph 22 of
|Annexure-1)

7 Roads [Metalled/ concrete roads Not complying

within the  premises. |(Photograph 23-24 of Annexure-
[Ramps and the entire |1)
ground area inside the
lpremises should also be
metalled.
8 Suppression of dust within |Arrangement of rotating [Not complying. Not provided

the premises

water sprinkling
system/ fogger/ Anti-

smog gun in the premises
to suppress dust within
the premises to control

dust emission
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9 Green belt [Plantation of 2-3 rows of [Complying. Two rows provided
tall trees around the [(Photograph 25-26 of Annexure-
Iperiphery of crusher 1)

10 CCTV/PTZ camera CCTV/PTZ cameras Not complying
installed at the entrance |CCTV Cameras have been
and all corners of the [installed only in office building
lpremises of the wunit |only at the entrance. However,
covering entire area with |all the corners of the premises
minimum of 30 days |have not been provided with
data storage CCTV/PTZ cameras.

11 [ Jaw Shed The stone crushing unit |[The jaw shed is covered.
shall be provided with |However, the monitoring for
acoustic enclosure near |verifying the compliance of noise
jaw sheds and shall be [pollution norms could not be
lproperly designed and [conducted, as the plant was not
approved by the State |in operation.

[Pollution Control Board

12 Spray Nozzle System The water mists spray [Could not be verified, as the
nozal system shall be [plant was not in operation.
interlocked with stone
crushing unit main
energy supply and water
supply meter

13 |Approach Roads |All approach roads and [Not complying. The approach
ramps shall be properly |roads are not paved.
lIpaved so that it does not
lead to dust pollution

14 Ground water usage The crusher units using |Bore well installed by M/s
ground water shall |Thakur Enterprises, Unit IV is
register  their ground |used by both the stone crushers,
water abstraction |a informed by the Owner of the
structures with the State [Stone Crusher). Copy of the
Ground Water Authority |permission granted by State
under the H.P. Ground |Ground Water Authority not
Water  (Regulation & [provided
Control of Development
and Management) Act,

2005. The process is
online at
emerginghimachal.gov.in.

15 Washing Plant In case of stone crusher |Complying (Photograph 27 of
units with washing [Annexure-1)

Iplants, the sedimentation
tanks commensurate to
the plant’s  capacity
needs shall be built
immediately so that
effluents are not drained
in the open directly which
ultimately feeds the river.
16 Sedimentation tank. In that case, the effluents |Working of the sedimentation

[from sedimentation tank
shall be treated and the
usable raw material such

as silt, soil shall be
reused in field, road
construction, brick
making etc.

Iprocess could not be verified, as
tank was damaged and the
Iplant was not in operation.
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4. The Joint Committee in the report has made the following

recommendations:

“3. Conclusion and Recommendation:

L.

iil.

.

Both the stone crushers namely M/s. Thakur Enterprises
Unit IV (Respondent No 10) and M/s. Shree Shree Rudra
Stone crusher & Screening Plant Unit II (Respondent No. 11)
were found be only partially complying with the specified
guidelines for dust suppression and pollution control
measures as summarized in Table 1 and Table 2 in Section
2.3.2 of the report. HPSPCB may take necessary action to
ensure that stone crushers are operated only after complying
with the requisite measures for dust and pollution control.

The Joint Committee was unable to assess compliance with
emission and noise norms because both units were not
functioning at the time of inspection. Consequently, the
Committee could not monitor the ambient air quality around
the stone crushers. It is recommended that ambient air
quality and emissions from the stone crushers be monitored
only when the plant is running at optimum capacity during
the post-monsoon season (November onwards), as current
monitoring in rainy season may not reflect an accurate
picture.

Additionally, the Joint Committee was unable to visit the
stone crushers' mining sites to verify compliance with the
environmental clearance conditions related to pollution
control measures due to rain. The compliance of the same
may be verified when the stone crushers are operating at full
capacity during the post-monsoon season Le November
onwards.

It was observed that the distance between these two
crushers (Respondent No. 10 and Respondent No. 11) is O
meter (NIL). Some states have established distance criteria
between stone crushers to prevent dust pollution from one
affecting the other. However, since the State of Himachal
Pradesh has not set such criteria, it is recommended that
additional preventive measures may be implemented,
especially considering that agricultural fields are located
nearby. This factor may also be taken into account when
granting permission for the expansion of existing units or the
establishment of new units, to avoid the creation of clusters
of stone crushers in a small village.”

S. In the last paragraph of the report, the Joint Committee has sought

time to complete the remaining activities of inspection in post-monsoon

season, i.e., November onwards which could not be completed due to the

6
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ongoing rainy season. Hence, the Joint Committee is permitted to file the
supplementary report by way of an affidavit at least one week before the

next date of hearing.

6. Respondent No. 2, HPPCB has also filed the reply dated
05.09.2024, but in that reply, there is no averment relating to any action

for non-compliance of the norms by the Respondent Project Proponents.

7. Learned Counsel appearing for Respondent No. 2 has sought

further time to file compliance report within 6 weeks.

8. Respondents No. 1 and 3 to 6 have filed their reply which is taken

on record.

9. Learned Counsel for Respondents No. 10 and 11 submits that he
has received instructions only yesterday and seeks four weeks’ time to file

a reply by way of an affidavit through e-filing.

10. In the meantime, Respondent No. 2 will ensure that Respondent

No. 10 and 11 operate only by complying with all the norms.

11. Rejoinder, if any, be filed by the Applicant within 8 weeks by way of

an affidavit.
12. List on 09.12.2024.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
September 12, 2024
Original Application No. 666/2024
dv..
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Annexure I




1.0Introduction

Stone crushing sector is an important industrial sector engaged in producing crushed
stone of various sizes (40 mm.20 mm.10 mm. crushed sand, stone dust
etc) depending upon the requirement which acts as raw material for various

construction activities.

Stone crushing operation releases a substantial amount of fugitive dust, which not
only pollute the environment, but also pose a health hazards to the workers and the
surrounding population. The growth in infrastructure is leading to increase in demand
of raw materials, thereby resulting in the need to set up new stone crushing units or
increase production from existing units. This poses a challenge to maintain the
ambient air quality, which is possible if environmental guidelines predetermined by the

industry concerned are followed.

Inventory and information about stone crushing units gathered from 27 SPCBs/PCCs
(Arunachal Pradesh, Andaman & Nicobar island, Assam, Bihar, Chandigarh,
Chhattisgarh, Daman, Dadra & Nagar Haveli, Goa, Gujarat, Haryana, Himanchal
Pradesh, Jharkhand, J&K, Karnataka, Kerala, Madhya Pradesh Maharashtra,
Manipur, Meghalaya, Mizoram, Nagaland, Odisha, Punjab, Sikkim, Tripura,
Uttarakhand), and the data received indicates that there are about 16,931 stone

crushing units with capacity ranges between 0.1 TPH to 1,400 TPH.

2.0 Classification of Stone Crushing Units

Based on the information received from SPCBs/PCCs, stone crushers may be

classified into small, medium and large-scale in terms of production capacity.

S.No.,| Category |Production capacity (TPH)
1. |Small Scale Up to 25
2. |Medium Scale 26 to 100
3. |Large Scale 100 above




3.0 Stone Crushing Process

The stone crushing process can be broadly divided in following stages:

3.1 Transportation of raw material: Stones extracted from various sources are

transported to stone-crushing units by means of trucks, trailers or automatic dumpers.

3.2 Primary crushing: Mined stones are fed directly into the primary crusher through
stone feeders. The primary crusher breaks large stones and boulders into 100-140
mm size stones. Crushed stones are sent to secondary crusher for further reduction
into smaller sizes. Various types of crushers are used in stone crushing industry. Jaw

crushers are widely used as primary crushers.

3.3 Secondary crushing: After primary crushing, crushed stones are fed to
secondary crushers through conveyor belts. In this stage, stones are further crushed
to a size of 40-60 mm to 10 mm or even smaller. Stone crushing units use different
types of crushers for secondary crushing. Granulator or cone crusher is usually used

for secondary crushing.

3.4 Screening: From secondary crusher, crushed stones are transferred for
screening through a conveyor belt. Screening is the process for segregating products
of various sizes. Different mesh size screens are aligned one below the other and
each screen is connected to a separate conveyor belt for discharging different size
products. Mass that remains on the screen is called ‘oversize’ and material that
passes through screen is called ‘under size’. Oversize is returned to secondary
crushers for further crushing and then again to screen. Under size is discharged
through a ‘telescopic chute’ and screened products of various sizes are conveyed to
stockpiles by belt conveyors. Different types of screens are used such as; grizzly-
type screen, vibrating screen and rotary screen. Vibrating screens are most

commonly used.
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3.5 Tertiary crushing: Tertiary crushing is carried out in units that produce stone
dust as their primary product. Dust is usually a by-product of stone crushing process.
Units that produce dust, install a separate machine, usually roller crushers. Stones

of size 10-20 mm are sent to roller crushers for grinding into fine dust.

3.6 Product storage and loading: After crushing and screening, final product is
transferred to a conveyor belt which distributes the product into different stockpiles,
depending on size of the product. The product/fines are either stored as stockpiles or

directly loaded into trucks & dumpers and transported.

4.0 Environmental issues associated with Stone Crushing Units

The major environmental issue due to operation of a stone crushing unit is fugitive

dust emissions which is contributed by the following processes:

= Primary crushing: Primary crushers breaks large boulders into smaller sizes.
Crushing process as well as unloading of stones generate a substantial amount of
fugitive dust. Mechanism for water sprinkling is provided to reduce fugitive dust.
Some primary crushing areas are partially or completely covered with a shed as a
measure to further prevent the fugitive dust emissions to surroundings, however
at some places partial coverings provided which do not appear to be sufficient to

such emissions.

= Secondary crushing: Compared to primary crushing, fugitive dust emitted at
secondary crushing is relatively higher. Generally, insufficient covered shed

provided in the process results in fugitive emissions.

= Screening: Screening process is also a source of fugitive dust emissions. As the
material is conveyed to screen from secondary crusher, screen vibrates and thus,
separates the material of different sizes resulting into huge amount of fugitive dust

emissions. Generally, units provide covered shed and water sprinklers to combat
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dust emissions however, improper design and operation of sprinklers and improper

covering is an issue.

= Tertiary crushing: Fugitive emissions are generated during grinding of stones into

fine dust.

= Conveyor Belt: Conveyor belts are primary means of transferring raw materials
and products from one end to the other. Movement of products on the conveyor
belts is a potential source of fugitive dust emissions. To reduce dust emissions,
water sprinkling arrangement is provided on each belt. Some units cover conveyor

belts either with sheets or thick cloth to reduce dust emissions.

= Product release and storage: Fugitive emissions generated during transfer of
material through telescopic chutes is lower than that generating during direct
disposal of product on stockpile. Material, such as stone dust, stored in open areas

is are also a potential source of fugitive dust emissions.

= Although no process waste water is generated from stone crushing units, however,
water is used for sprinkling, conveyed to settling tanks of appropriate size which is

recycled and reused in process.

5.0 Environmental Guidelines for Stone Crushing Units
The stone crushing units should adopt following environmental guidelines to

prevent/suppress fugitive dust emissions from their operation:

Source of emission Measures to be Taken
Unloading of raw Water sprinkling with adequately designed nozzle
material for storage which produce tiny droplets of water should be
provided during raw materials unloading .
Unloading of raw o Three sides and top should be covered and one
material into hopper side may be kept open for vehicular movement.
o Water sprinklers should be provided on approach
roads.




Primary Crushing/ Jaw
Crusher
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Crusher should be completely enclosed by G/IMS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for
movement/maintenance.

Primary crushers/jaw crushers should be covered
with tarpaulin/cotton cloth/suitable materials to
contain fugitive dust emissions (Figure-1)

Water sprinkler system with adequately designed
nozzle which produce tiny droplets of water should
be provided at primary crusher/jaw crusher so that
fugitive emissions are contained and amount oOf
water sprayed should be optimized.

Secondary Crushing

Crusher should be completely enclosed by GI/IMS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for movement/
maintenance.

Dry extraction cum bag filter followed by cyclone to
be provided for control of emissions.

Screening

Crusher should be completely enclosed by GV/MS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for movement/
maintenance. Door to be kept closed during
operation.

Flexible covers where conveyors pass through the
screen house should be installed at entries and
exits of conveyors to screen house.

Dust extraction system connected with bag filter to
be provided.

Provision of water mist sprinkling systems with
adequately designed nozzle which produce tiny
droplets of water should be made at inlet/outlet of
screens.

Tertiary Crushing

Crusher should be completely enclosed by GI/IMS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for movement/
maintenance. Dust extraction system connected
with bag filter to be provided.

Provision of water mist sprinkling system should be|
made with adequately designed nozzle which
produce tiny droplets of water.




Conveyor Belts Conveyor belts should be properly covered from node
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to node with a thick sheet of suitable material along
with  water sprinkling system with adequately
designed nozzle which produce tiny droplets of water.

Discharge points Flexible Telescopic chute from top of discharge point

to the ground level should be provided (Figure-2 &
Figure-2(a)).

Product storage « Properly designed telescopic chute of adequate

length of suitable material should be provided at
ends of conveyor so that dust generated from this
section is contained at source.

« All open stockpiles for aggregates of size above 5
mm should be kept sufficiently wet by water
spraying.

o Stockpiles of aggregates of 5 mm size or less
should be covered to ensure that same is not
carried away (or whipped out) by wind.

5.1 General Measures

Wind breaking wall: GI/MS/brick wall should be provided along the periphery of
crusher. Height of the wall should be 3-ft more than the highest node of the crusher.
Roads: Metaled/concrete roads should be provided within the premises. Ramps
and the entire ground area inside the premises should also be metaled.
Housekeeping: To curb the air pollution in the crusher premises, arrangement of
rotating water sprinkling system/fogger/Anti-smog gun should be provided. Water
sprinklers should have adequately designed nozzle which produce tiny droplets
of water, as such system is more effective in dust control with significant reduction
in consumption of water. Fine dust accumulated and bag filters in the crushing area
should be cleaned at regular intervals and the collected dust should be stored in
sacks for further sale or disposal.

Plantation: 2-3 rows of tall trees should be planted around the periphery of crusher.
Housing should be open for movement of mechanical drivers, conveyor belts, etc.

should be sealed properly with flexible rubber flaps.
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Name of the unit, contact details of the owner and address of the unit, plant
capacity and date of issue of CTE/CTO from SPCBs/PCCsshould be displayed
on the display board at the entrance.

Transportation: Vehicles carrying any kind of material should be completely
covered.

Regular wetting of roads should be done to suppress dust within the premises to
control dust emission re-suspension.

Water consumption and handling: Unit should provide settling tanks of appropriate
size and recycle & reuse of the water in process. Crusher should provide a water
storage tank with adequate capacity. In case of use of groundwater, stone crushing
unit should obtain permission to extract groundwater from the Central Ground
Water Authority (CGWA)/Ground Water Department (GWD) of the State/UT. Unit
should maintain proper log book of consumption of fresh water. Depending on
availability, efforts may be made to use STP treated water instead groundwater to

control emissions from process activities.

6.0 Regulatory/Monitoring Mechanism for Stone Crushing Unit

Stone crushing unit should obtain Consent to Establish (CTE) and Consent to
Operate (CTO) from the concerned SPCBs/PCCs.

Unit while applying for CTO/renewal of consent, should upload the duly filled
checklist attached at Annexure-1 along with digitally tagged photographs and
videos of the crushing unit to ensure compliance of the conditions mentioned in
the guidelines. SPCBs/PCCs should digitally verify the said conditions before
issuance of CTE/CTO/renewal of consent.

CCTV/PTZ cameras should be installed at the entrance and all corners of the
premises of the unit covering entire area with minimum of 30 days data storage.
Stone crushing unit shall comply with emission norms prescribed under the
Environment (Protection) Rules, 1986 and conditions laid down in CTO by
concerned SPCB/PCC.
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Online/manual ambient air monitoring systems to be installed in crusher zone as
per CPCB/SPCB guidelines — in upwind and downwind directions.

Stone crushing unit should develop green belt as per the plan approved by
concerned Department of the State/UT.

Local authorities should associate with stone crusher associations for the
construction of metalled road in the entire crusher zone.

A District Level Committee should be constituted under chairmanship of District
Magistrate/Deputy Commissioner so that surprise inspections for surveillance of
stone crushing units located under their jurisdiction can be carried out on regular
basis.

Health survey of workers should be carried out by the stone crusher on half-yearly
basis.

New Crushers should be allowed to operate only in dedicated crusher zones as
per the siting policies of SPCBs/PCCs.

Stone crusher unit should be operated only during day time (i.e. 6.00 AM to 10.00

PM) to avoid inconvenience to the nearby residents due to ambient noise.

Figure-1: Covering of Primary/Jaw crusher




Figure-2: Chute from top of discharge point

Figure-2(a): Chute from top of discharge point

10
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HP\L‘LB
HPSPCB No : 620

Annexure lll

R H.P.STATE POLLUTION CONTROL BOARD
o HIM PARIVESH, PHASE-IIl, NEW SHIMLA-171009

Date: 30/10/2024

Industry Registration | D: HP12836425

Application No: 13818439

To,
Thakur Enterprises Unit 1V
VPO Dharampur, Tehsil Haroli District Una HP

Una
177209

Subject: Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and

u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of '‘Consent to Operate' u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in

this Consent |etter.

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No.

CTO/BOTH/RENEW/R0O/2024/13818439

Consent valid from:

28/10/2024

Consent valid upto:

18/07/2026

Certificate Type:

RENEW

Previous CTE/CTO No. & Validity :

2. Particulars of the Industry

Name & Designation of the Applicant Rajender Sngh, (Proprietor )
Address of Industrial premises Thakur Enterprises Unit IV,
VPO Dharampur, Tehsil Haroli District
Una HP,
,Una-177209
Capital Investment of the Industry 218.63 lakhs
Category of Industry Orange
Type of Industry 2064-Sone crushers
Scale of the Industry Small
Office District Una
Capacity
Raw M aterials (Name with quantity per day)
Raw Materials Quantiry Unit
Sand, Stone & Bajri 58726 M.T./Year

Products (Name with quantity per day)

“This is computer generated document from HPOCMMS”

To verify this document please scan the QR Code.

Page 1 of 7
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Name of Unit Quantity Intermediate Principal Use

Products Product

Sand & Bajri M.T./Year 58726 - Infrastructure

Material

Details of the Effluent Treatment Plant

Type of Effluent Capacity Quantity

Septic Tank 24 0.920

Pre-treatment 10 8

M ode of Disposal

Description Quantity(in KLD) Method of Treatment | Method of Disposal
Domestic 0.920 Soak Pit/Septic Tank | Soak Pit/Septic Tank
Industrial Process 8 Pre-treatment Recycle

Quantity of fuel required (in TPD) and capacity of boail

ers/ Furnace/Thermo heater etc.

Type No.of Capacity Type of Typeof Fuel Fuel
Boiler/'Heater Boiler/'Heater consumption
/Evaporator/I s/Evaporators ratein
ncinerator/D /Incinerator/D MT/hour or
G Set/Other GSets/Others KL/hour or
M3 /hour
Others 1 No. - Rotopactor & | Electricity As per
Jaw Machine requirement
Type of Air Pollution Control Devicesinstalled
Equipment Type | Equipment Name | Date/proposed Efficiency(%redu | Final
date of ction) concentration of
installation pollution being
emitted
Wind Breaking Others 2024-06-01 99 % SPM -257.57
Wall, Three micr ogrammes/
Layer Plantation, Nm3
Telescopic
Chutes, Water
Sprinkler,
Covered
machinery

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.

Approved By

Page 2 of 7
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Member Secretary
(H. P. State Pollution Control Board)

Endst. No.:

Copy To:-
1. The Regional Officer, HPSPCB Regional Office Unafor information with direction that all the consent conditions are
complied with and all the PCDs provided shall be maintained and operated to achieve the norms.

ANIL oot sones

by ANIL JOSHI
Date: 2024.10.30

J O S H | 16:50:44 +05'30'

Anil Joshi

Member Secretary

For & on behalf of

(H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS” Page 3 of 7
To verify this document please scan the QR Code.
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TERMSAND CONDITIONS

SPECIFIC CONDITIONS

This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this‘Renewal of Consent to Operate’.

i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

i) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

This ‘Renewal of Consent to Operate’ isfor:-

The emissions from all sources conforming to the norms as prescribed in Schedule-1 of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-111 of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-|
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent trestment plant and shall maintain
log book for the monthly reading / record.

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

“This is computer generated document from HPOCMMS” Page 4 of 7

To verify this document please scan the QR Code.
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The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating sets as per specification.

The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

The unit shall ensure regular operation and maintenance of air pollution control
arrangements for control emission from its coal/fuel handling area and from handling,
transportation and processing of raw material & product of the industry.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (I applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

Any guidelinesissued by the Central Government/State Government/M oEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This *Renewal of Consent to Operate’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘ Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS

The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

“This is computer generated document from HPOCMMS” Page 5 of 7

To verify this document please scan the QR Code.
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The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

Unit shall submit all the annual/quarterly returns, as per timeline.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the
industry shall apply for the varied consent.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
guantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

SPECIAL CONDITIONS

1. The Unit shall neither change the type of products nor shall exceed the production beyond
the approved capacity without obtaining consent of the state Board.

2. This consent of the State Board shall be only for the purpose and under the provisions of
the Water Act, 1974, Air Act, 1981 shall not be considered as substitute or pre-requisite
clearances required from other departments.

3. This consent is subject to ratification of State Board or any litigation pending at any Court
of Law.

4. Unit shall ensure compliance to the notified guidelines dated 29.06.2021 issued by the
DEST.

5. Unit shall ensure compliance to the guidelines issued by CPCB.

6. The Regional Officer shall ensure that the sampling of the crusher is conducted as per the
frequency prescribed by the State Board.

7.The mining operation shall be performed strictly as per the approved EMP and unit shall
comply with the conditions of EC, Grant order/Deed and PMT.

8. The unit shall immediately provide CCTV cameras and connect with the servers to display.
9.This consent is subject to Final outcome in Hon'ble NGT vide OA No. 358/2016 as well as
in Hon' ble High Court vide CWP No. 2067 of 2019 and subjected to the outcome/decision of
Hon’ ble High Court CWP No. 4994 of 2023 titles as Subhash Singh & Ors versus State of HP
and Ors.

10. This consent is subject to final outcome in OA no. 666/2024 pending in Hon'ble NGT.

“This is computer generated document from HPOCMMS” Page 6 of 7
To verify this document please scan the QR Code.
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By Order
Member Secretary
(H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS” Page 7 of 7
To verify this document please scan the QR Code.
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Annexure |V

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Himachal Pradesh)

The Owner
RAJENDER SINGH

H. no 118, phase-lv, Himuda colony, Rakkar, District-Una, Himachal
Pradesh. -174430

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity

g"‘ under the provision of EIA Notification 2006-regarding
=
E "'?, Sir/Madam,
. This is in reference to your application for Environmental Clearance (EC)
3 > in respect of project submitted to the SEIAA vide proposal number
E o SIA/HP/MIN/280095/2022 dated 25 Jun 2022. The particulars of the environmental
. © clearance granted to the project are as below.
E : 1. EC Identification No. EC23B001HP169251
- B Q 2. File No. HPSEIAA/2022/958
m X E’ 3. Project Type New
i o W 4. Category B2
E o 5. Project/Activity including 1(a) Mining of minerals
> o © Schedule No.
- > U0 6. Name of Project Sh. Rajinder Singh Prop: M/s Thakur
o C :E: Enterprises Unit-1V
q E. O 7. Name of Company/Organization @ RAJENDER SINGH
(a B ‘;"3 o 8. Location of Project Himachal Pradesh
 « Ej 9. TOR Date N/A
Oy
2
O % The project details along with terms and conditions are appended herewith from page
- = no 2 onwards.
T >
TR (e-signed)
0O e-signe
L D.C. Rana
5__ Date: 19/05/2023 Member Secretary

SEIAA - (Himachal Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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This has a reference to your proposal No. SIA/HP/MIN/280095/2022 submitted online for grant of Environment Clearance. The
proposal has been appraised as per prescribed procedure in the light of provisions under the Environment Impact Assessment
Notification, dated 14" September 2006 on the basis of documents viz; Form-I, Pre-feasibility Report, EIA/EMP etc. by the State
Expert Appraisal Committee constituted by the competent authority in its 90" meeting held on 23<¢ & 24t March, 2023 with
foliowing features:

a. Online SEIAA Proposal No. ~ SIA/HP/MIN/280095/2022
HP SEIAAS2022-958
0. Name & Address . Extraction of Sand, Stone & Bajri.
¢. Project Location with Khasra  : Khasra number 6503/1 falling in Mauza/Mohal-Badehra, Tehsil Haroli, Distt. Una, HP.
Number
d. Jamabandi . Jamabandi for the year 2014-2015
e. Land Status . Private Land.
f.  Project Capacity . 98,726 TPA.
g. Mining Area . 02-95-10 Ha, Private land, river bed.
h. Leases within 500 mtrs. . No mining leases exist within 500 meters:
. Letter of Intent . Letter of Intent issued on dated 09.08.2021
(Valid for one year i.e. up to 08.08.2022)
j. Working Plan . Strictly as per Working-cum-Environment Management Plan approved by Geological
Wing of Industries Department, Himachal Pradesh.
k. Proposed EMP Costs . Capital Cost- Rs.3.70 Lakhs, Recurring Cost- Rs.1.05 Lakhs/PA
. Proposed CER Costs - As per the Additional Condition imposed at Sr No. L (1)
m. Institutional . The following will be responsible for maintenance of APCDs and Solid Waste
Mechanisms for Env. Management sites:
Protection )} Construction phase: Developer/ Project Proponent.
il) Operational Phase: Developer/ Project Proponent.
n. Validity period of EC .9 Years or upto the date of valid mining pian whichever is earlier

The SEIAA examined the proposal in its 615! meeting held on 21¢t April, 2023 and considered the recommendations made by
SEAC in its 90" meeting held on 23@ & 24" March, 2023. After considering the recommendations of the State Level Expert
Appraisal Committee, the State level Environmental Impact Assessment Authority accords Environmental Clearance to the project
as per provisions of the EIA Notification No. S.0. 1533 dated 14" September, 2006 of Ministry of Environment & Forests, Gol
subject to strict compliance of terms and conditions as mentioned below. The Authority reserves the right to revise, revoke or
impose additional condition at any stage.

A. Statuary Compliance

1 This Environmental Clearance (EC) is subject to orders/ judgment of Hon'ble Supreme Court of India, Hon'ble High
Court, Hon'bie NGT and any other Court of Law, Common Cause Conditions as may be applicable.

2  The Project proponent complies with all the statutory requirements and judgment of Hon'ble Supreme Court dated 2
August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus Union of India & Ors. before
commencing the mining operations.

L 3 The State Government concerned shall ensure that mining operation shall not be commenced Ul the entire compensation
levied, if any, for illegal mining paid by the Project Proponent through their respective Department of Mining & Geology in
strict compliance of Judgment of Hon'ble Supreme Court dated 2" August, 2017 in Writ Petition (Civil} No. 114 of 2014
in matter of Common Cause versus Union of India & Ors,

4 This Environmental Clearance shall become operational only after receiving formal NBWL Clearance from MotF&CC
subsequent to the recommendations of the Standing Committee of National Board for Wildlife, if applicable to the Project.

5 This Environmental Clearance shall become operational only after receiving formai Forest Clearance (FC) uncer the
provision of Forest Conservation Act, 1980, if applicable to the Project.

6 Project Proponent (PP) shall obtain Consent to Operate after grant of EC and effectively implement all the conditions
stipulated therein. The mining activity shall not commence prior to obtaining Consent to Establish / Consent to Operate
from the concerned State Pollution Control Board/Committee.

7 The PP shall adhere to the provision of the Mines Act, 1952, Mines and Mineral (Development & Reguiation). Act 2015
and rules & regulations made there under. PP shall adhere to various circulars issued by Directorate General Mines
Safety (DGMS) and Indian Bureau of Mines from time to time.

8 The Project Proponent shall obtain consents from all the concerned land owners, before start of mining operations, as
per the provisions of MMDR Act, 1957 and rules made there under in respect of lands which are not owned by it

9 The Project Proponent shall follow the mitigation measures provided in MoEFCC's Office Memcrandum No Z-
11013/57/2014-1A.11 (M), dated 29th October, 2014, titled —Impact of mining activities on Habitations-Issues related to
the mining Projects where in Habitations and villages are the part of mine lease areas or Habitations and villages are
surrounded by the mine lease area||.

10 The Project Proponent shall obtain necessary prior permission of the competent authorities for drawl of requisite guantity
of surface water and from CGWA for withdrawal of ground water for the project.

11 A copy of EC letter will be marked to concerned Panchayat / local NGO etc if any, from whom suggestion /
representation has been received while processing the proposal.

12 State Pollution Control Board/Committee shall be responsible for display of this EC letter at its Regional office, District
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13 The Project Authorities should widely advertise about the grant of this EC letter by printing the same in at least two local
newspapers, one of which shall be in vernacular language of the concerned area The advertisement shall be done within
7 days of the issue of the clearance letter mentioning that the instant project has been accorded EC and copy of the EC
letter is available with the State Pollution Control Board/Committee and web site of the Ministry of Environment, Forest
and Climate Change (www.parivesh.nic.in). A copy of the advertisement may be forwarded to the concerned MoEFCC
Regional Office for compliance and record.

14 The Project Proponent shall inform the SEIAA for any change in ownership of the mining lease. In case there is any
change in ownership or mining lease is transferred than mining operation shall only be carried out after transfer of EC as
per provisions of the para 11 of EIA Notification, 2006 as amended from time to time.

B. Air Quality Monitoring And Preservation

1. The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality Monitoring Stations with 1 {one} in
upwind and 2 (two) in downwind direction based on long term climatological data about wind direction such that an angle
of 120° is made between the monitoring locations to monitor critical parameters, relevant for mining operations, of air
pollution viz. PM10, PM2.5, NO2, COz and SO: etc. as per the methodology mentioned in NAAQS Notification No. B-
29016/20/90/PCl/I, dated 18.11.2009 covering the aspects of transportation and use of heavy machinery in the impact
zone. The ambient air quality shall also be monitored at prominent places like office building, canteen eic. as per the site
condition to ascertain the exposure characteristics at specific places. The above data shall be digitally displayed within 03
months in front of the main Gate of the mine site.

2. Effective safeguard measures for prevention of dust generation and subsequent suppression (like regular water
sprinkling, metalled road construction etc.) shall be carried out in areas prone to air pollution wherein high levels of PM10
and PMZ.5 are evident such as haul road, loading and unloading point and transfer points. The Fugitive dust emissions
from all sources shall be regularly controlled by installation of required equipment's/ machineries and preventive
maintenance. Use of suitable water-soluble chemical dust suppressing agents may be expiored for better effectiveness of
dust control system. It shall be ensured that air pollution level conform to the standards prescribed by the MoEFCC/
Central Pollution Control Board.

C. Water quality monitoring and preservation

1 In case, immediate mining scheme envisages intersection of ground water table, then Environmental Clearance shall
become operational only after receiving formal clearance from CGWA. In case, mining operation involves intersection of
ground water table at a later stage, then PP shall ensure that prior approval from CGWA and MoEFCC is in place before
such mining operations. The permission for intersection of ground water table shall essentially be based on detailed
hydro-geological study of the area.

2  Regular monitoring of the flow rate of the springs and perennial nallahs flowing in and around the mine lease shall be
carried out and records maintain. The natural water bodies and or streams which are flowing in an around the village,
should not be disturbed. The Water Table should be nurtured so as not to go down below the pre-mining period. In case
of any water scarcity in the area, the Project Proponent has to provide water to the villagers for their use. A provision for
regular monitoring of water table in open dug wall located in village should be incorporated to ascertain the impact of
mining over ground water table. The Report on changes in Ground water level and quality shali be submitted on six-
monthly basis to the Regional Office of the Ministry, CGWA and State Groundwater Department / State Pollution Control
Board & SEIAA

v 3  Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and quality in ang around the
mine lease by establishing a network of existing wells as well as new piezo-meter instailations during the mining
operation in consultation with Central Ground Water Authority/ State Ground Water Department. The Report on changes
in Ground water level and quality shall be submitted on six-monthly basis to the Regional Office of the Ministry, CGWA
and State Groundwater Department / State Pollution Control Board.

4  The Project Proponent shall undertake regular monitoring of natural water course/ water resources/ springs and perennia!
nallahs existing/ flowing in and around the mine lease and maintain its records. The project proponent shall undertake
regular monitoring of water quality upstream and downstream of water bodies passing within and nearby/ adjacent to the
mine lease and maintain its records. Sufficient number of gullies shall be provided at appropriate places within the lease
for management of water. PP shail carryout regular monitoring w.r.t. pH and included the same in monitoring plan. The
parameters to be monitored shall include their water quality vis-a-vis suitability for usage as per CPCB criteria and flow
rate. It shall be ensured that no obstruction and/ or alteration be made to water bodies during mining operations without
justification and prior approval of MoEFCC. The monitoring of water courses/ bodies existing in iease area snail be
carried out four times in a year viz. pre-monsoon (April-May), monsoon (August], post-mensoon (November) and winter
(January) and the record of monitored data may be sent regularly to Regional Office, MOEFCC, SEIAA. Central Ground
Water Authority and Regional Director, Central Ground Water Board, State Pollution Control Board and Centrat Pollution
Control Board. Clearly showing the trend analysis on six-monthly basis.

5  Quality of polluted water generated from mining operations which include Chemical Oxygen Demand (COD) in mines run-
off: acid mine drainage and metal contamination in runoff shall be monitored along with Total Suspended Solids (TD3}.
Dissolved Oxygen (DQ), pH and Total Suspended Solids (TSS). The monitored data shall be uploaded on the website of
the company as well as displayed at the project site in public domain, on a display beard, at a suitabie location near the
main gate of the Company. The circular No. J- 20012/1/2006-1A.1l (M) dated 27.05.2008 issued by Ministry of
Environment, Forest and Climate Change may also be referred in this regard.

6 Project Proponent shall plan, develop and implement rainwater harvesting measures on long term basis to augment
ground water resources in the area in consultation with Central Ground Water Board/ State Groundwater Department. A
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7 Industrial waste water (workshop and waste water from the mine) should be properly coliected and treated so as to
conform to the notified standards prescribed from time to time. The standards shall be prescribed through Consent to
Operate (CTO) issued by concerned State Pollution Control Board (SPCB). The workshop effluent shall be treated after
its initial passage through Qil and grease trap.

8  The water balance/water auditing shall be carried out and measure for reducing the consumption of water shall be taken
up and reported to the Regional Office of the MOEF&CC, SEIAA and State Pollution Control Board/Committee.

D. Noise and vibration monitoring and prevention
1. The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer shall be monitored
periodically as per applicable DGMS guidelines

2. The illumination and sound at night at project sites disturb the villages in respect of both human and animal population.
Consequent sleeping disorders and stress may affect the health in the villages located close to mining operations.
Habitations have a right for darkness and minimal noise levels at night. PPs must ensure that the biclogical clock of the
villages is not disturbed; by orienting the floodlights/ masks away from the villagers and keeping the noise levels well
within the prescribed limits for day /night hours.

3. The Project Proponent shall take measures for control of noise levels below 85 dBA in the work environment. The
workers engaged in operations of HEMM, etc. should be provided with ear plugs /muffs. All personnel including laborers
working in dusty areas shall be provided with protective respiratory devices along with adequate training, awareness and
information on safety and health aspects. The PP shall be held responsible in case it has been found that workers/
personals/ laborers are working without personal protective equipment.

E. Mining plan

1. The Project Proponent shall adhere to the working parameters of mining plan which was submitied at the time of EC
appraisal wherein year-wise plan was mentioned for total excavation i.e. quantum of mineral, waste. over burden, inter
burden and top soil etc. No change in basic mining proposal like mining technology, total excavation, mineral & waste
production, lease area and scope of working (viz. method of mining, overburden & dump management, 08 & dump
mining, mineral transportation mode, ultimate depth of mining etc.) shall not be carried out without prior approval of the
SEIAA, which entail adverse environmental impacts, even if it is a part of approved mining plan modified after grant of EC
or granted by State Govt. in the form to Short Term Permit (STP), Query license or any other name

2. The Project Proponent shall get the Final Mine Closure Plan along with Financial Assurance approved from Indian
Bureau of Mines/Department of Mining & Geology/Department of Industries as required under the Provision of the MMDR
Act, 1957 and Rules/ Guidelines made there under. A copy of approved final mine closure plan shall be submitted within
2 months of the approval of the same from the competent authority to the concerned Regional Office of the Ministry of
Environment, Forest and Climate Change & SEIAA for record and verification.

3. The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life shall be governed as
per the approved Mining Plan. The excavation vis-a-vis backfilling in the mine lease area and corresponding afforestation
to be raised in the reclaimed area shall be governed as per approved mining plan. PP shall ensure the monitoring and
management of rehabilitated areas until the vegetation becomes self-sustaining. The compliance status shall be

- submitted half-yearly to the concerned Regional Office, MoEFCC & SEIAA. '

F. Land reclamation
1. The Overburden (O.B.) generated during the mining operations shall be stacked at earmarked OB dump site(s) only and

it should not be kept active for a long period of time. The physical parameters of the OB dumps lke height. width and
angle of slope shall be governed as per the approved Mining Plan as per the guidelines/circulars issued by D GM S w.rt
safety in mining operations shall be strictly adhered to maintain the stability of top soil/lOB dumps. The topsoil shall be
used for land reclamation and plantation.

2. The reject/waste generated during the mining operations shall be stacked at earmarked waste dump site(s} only The
physical parameters of the waste dumps like height, width and angle of slope shall be governed as per the approved
Mining Plan as per the guidelines/circulars issued by DGMS w.r.t. safety in mining operations shall be strictly adhered to
maintain the stability of waste dumps.

3. The reclamation of waste dump sites shall be done in scientific manner as per the Approved Mining Plan cum
Progressive Mine Closure Plan.

4. The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain the slope stability,
prevent erosion and surface run off. The selection of local species regulates local climatic parameters and nelp In
adaptation of plant species to the microclimate. The gullies formed on slopes should be adequately taken care of as |
impacts the overall stability of dumps. The dump mass should be consolidated with the help of dozer/ compactors thereby
ensuring proper filling/ leveling of dump mass. In critical areas, use of geo textiles/ geo-membranes / clay liners /
Bentonite etc. shall be undertaken for stabilization of the dump.

5. The Project Proponent shall carry out slope stability study in case the dump height is more than 30 meters. The slope
stability report shall be submitted to concerned regional office of MOEF&CC & SEIAA.

6. Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around the mine working, mineral
yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of sediments directly into the water bodies
(Nallah/ River/ Pond efc.). The collected water should be utlized for watering the mine area, roads, green Dbell
development, plantation etc. The drains/ sedimentation sumps etc. shall be de-silted regularly. particularly after monsoon
season, and maintained properly.
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7. Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB dumps to prevent
storm run-off and sediment flow into adjoining water bodies. A safety margin of 50% shall be kept for designing of sump
structures over and above peak rainfall (based on 50 years data) and maximum discharge in the mine and its adjoining
area which shall also help in providing adequate retention time period thereby allowing proper settling of sediments/ silt
material. The sedimentation pits/ sumps shall be constructed at the corners of the garland drains.

8. The top soll, if any, shall temporarily be stored at earmarked site(s) within the mine lease only and should not be kept
unutilized for long. The physical parameters of the top soil dumps like height, width and angle of slope shall be governed
as per the approved Mining Plan and as per the guidelines framed by DGMS w.r.t. safety in mining operations shall be
strictly aahered to maintain the stability of dumps. The topsoil shall be used for land reclamation and plantation purpose.

9. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining area and any other
area which may have been disturbed due to their mining activities and restore the land to a condition which is fit for
growth of fodder, flora, fauna efc.

G. Transportation

1. No Transportation of the minerals shall be allowed in case of roads passing through villages/ habitations. In such cases,
PP shall construct a bypass road for the purpose of transportation of the minerals leaving an adequate gap (say at least
200 meters) so that the adverse impact of sound and dust along with chances cf accidents could be mitigated All costs
resulting from widening and strengthening of existing public road network shall be borne by the PP in consultation with
nodal State Govt. Department. Transportation of minerals through road movement in case of existing village/ rural roads
shall be allowed in consultation with nodal State Govt. Department only after required strengthening such that the
carrying capacity of roads is increased to handle the fraffic load. The poliution due to transportation load on the
environment will be effectively controlled and water sprinkling will also be done regularly. Vehicular emissions shall be
kept under control and regularly monitored. Project should obtain Pollution Under Control (PUC) certificate for all the
vehicles from authorized pollution testing centers.

2. The Main haulage road within the mine lease should be provided with a permanent water sprinkling arrangement for dust
suppression. Other roads within the mine lease should be wetted reqularly with tanker-mounted water sprinkling system.
The other areas of dust generation like crushing zone, material transfer points, material yards etc. should invariably be
provided with dust suppression arrangements. The air pollution control equipments like bag filters, vacuum suction hoods,
dry fogging system etc. shall be installed at Crushers, belt-conveyors and other areas prone to air pollution. The belt
conveyor should be fully covered to avoid generation of dust while transportation. PP shall take necessary measures 10
avoid generation of fugitive dust emissions.

H. Green Belt

1. The Project Proponent shall develop greenbelt in 7.5 m wide safety zone all along the mine lease boundary as per the
guidelines of CPCB in order to arrest pollution emanating from mining operations within the lease The whole Green bett
shall be developed within first 5 years starting from windward side of the active mining area. The development of
greenbelt shall be governed as per the EC granted by the SEIAA irrespective of the stipulation made in approved ming
plan.

2. The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of mining lease, around
water body, along the roadsides, in community areas efc. by planting the native species in consultation with the State
Forest Department/ Agriculture Department/ Rural development department/ Tribal Welfare Department/ Gram
Panchayat such that only those species be selected which are of use to the local people. The CPCB guidelines in this
respect shall also be adhered. The density of the trees should be around 2500 saplings per Hectare Adequate budgetary
provision shall be made for protection and care of trees.

3. The Project Proponent shall make necessary alternative arrangements for livestock feed by developing grazing land with
a view to compensate those areas which are coming within the mine lease. The development of such grazing land shall
be done in consultation with the State Government. In this regard, Project Proponent should essentially implement the
directions of the Hon'ble Supreme Court with regard to acquisition of grazing land. The sparse trees on such grazing
ground, which provide mid-day shelter from the scorching sun, should be scrupulously guarded/ protected against felling
and plantation of such trees should be promoted

4. The Project Proponent shall undertake all precautionary measures for conservation and protection of endangered flora
and fauna and Schedule-| species during mining operation. A Wildlife Conservation Plan shall be prepared for the same
clearly delineating action to be taken for conservation of flora and fauna The Plan shall be approved by Chief Wild Life
Warden of the State Govt.

5. And implemented in consultation with the State Forest and Wildlife Department. A copy of Wild::fe Conservation Plan and
its implementation status (annual) shall be submitted to the Regtonal Office of the Ministry & SEIAA

. Public hearing and human health issues

1. The Project Proponent shall appoint an Occupational Health Specialist for Regular as well as Periodical medical
examination of the workers engaged in the mining activities, as per the DGMS guidelines. The records shall be
maintained properly. PP shall also carryout Occupational health check-ups in respect of workers which are having
ailments like BP, diabetes, habitual smoking, etc. The check-ups shall be undertaken once in six months and necessary
remedial/ preventive measures be taken. A status report on the same may be sent to McEFCC Regional Office. SEIAA
and DGMS on half-yearly basis.

2. The Project Proponent must demonstrate commitment to work towards 'Zero Harm' from their mining activities and carry
out Health Risk Assessment (HRA) for identification workplace hazards and assess their potential risks to health and
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proponent shall maintain accurate and systematic records of the HRA. The HRA for neighbourhood has o focus on
Public Health Problems like Malaria, Tuberculosis, HIV, Anaemia, Diarrhoea in children under five. respiratory infections
due to bio mass cooking. The proponent shall also create awareness and educate the nearby community and workers for
Sanitation, Personal Hygiene, Hand washing, not to defecate in open, Women Health and Hygiene (Providing Sanitary
Napkins), hazard of tobacco and alcohol use. The Proponent shall carryout base fine HRA for all the category of workers
and thereafter every five years.

3. The Proponent shall carry out Occupational health surveillance which be a part of HRA and include Biolegical Monitoring
where practical and feasible, and the tests and investigations relevant to the exposure (e.q. for Dust a X-Ray chest, For
Noise Audiometric; for Lead Exposure Blood Lead, For Welders Full Ophthalmologic Assessment, for Manganese Miners
a complete Neurological Assessment by a Certified Neurologist, and Manganese (Mn) Estimation in Blood; For Inorganic
Chromium- Fortnightly skin inspection of hands and forearms by a responsible person. Except routine tests all tests
would be carried out in a Lab accredited by NABH. Records of Health Surveillance must be kept for 30 years. including
the results of and the records of Physical examination and tests. The record of exposure due to matenals llke Asbestos,
Hard Rock Mining, Silica, Gold, Kaolin, Aluminium, Iron, Manganese, Chromium, Lead, Uranium need {0 be handed over
to the Mining Department of the State in case the life of the mine is less than 30 years. It wouid be obligatory for the State
Mines Departments to make arrangements for the safe and secure storage of the records including X-Ray. Only
conventional X-Ray will be accepted for record purposes and not the digital one). X-Ray must meet ILO criteria (17 x 14
inches and of good quality).

4. The Proponent shall maintained a record of performance indicators for workers which includes (a) there should not be a
significant decline in their Body Mass Index and it should stay between 18 5 -24 9@ (b} the Final Chest X-Ray compared
with the base line X-Ray should not show any capacities .(c) At the end of their leaving job there should be no Diminution
in their Lung Functions Forced Expiratory Volume in one second (FEV1).Forced Vital Capacity (FVC), and the ratio)
unless they are smokers which has to be adjusted, and the effect of age, (d) their hearing should not be affected As a
proof an Audiogram (first and last need to be presented), (e) they should not have developed any Persistent Back Pain
Neck Pain, and the movement of their Hip, Knee and other joints should have normal range of movement, (f) they should
not have suffered loss of any body part. The record of the same should be submitted to the Regional Office, MOEFCC &
SEIAA annually along with details of the relief and compensation paid to workers having above indications.

5. The Project Proponent shall ensure that Personnel working in dusty areas should wear protective respiratory devices and
they should also be provided with adequate fraining and information on safety and health aspects.

6. Project Proponent shall make provision for the housing for workers/labours or shall construct labour camps within/outside
(company owned land) with necessary basic infrastructure/ facilities like fuel for cooking, mebile tollets. mobile STP. safe
drinking water, medical health care, créche for kids etc. The housing may be provided in the form of temporary structures
which can be removed after the completion of the project related infrastructure. The domestic waste water should be
treated with STP in order to avoid contamination of underground water.

7. The activities proposed in Action plan prepared for addressing the issues raised during the Public Hearing shall be
completed as per the budgetary provisions mentioned in the Action Plan and within the stipulated time frame The Status
Report on implementation of Action Plan shall be submitted to the concerned Regional Office of the Ministry. SEIAA
along with District Administration.

J. Corporate Environment Responsibility (CER)

1. The activities and budget earmarked for Corporate Environmental Responsibility (CER) as per Ministry's O.M No 22-
65/2017-1A. Il (M) dated 01.05.2018 or as proposed by EAC should be kept in a separate bank account. The activities
proposed for CER shall be implemented in a time bound manner and annual report of implemantation of the same along
with documentary proof viz. photographs, purchase documents, latitude & longitude of infrastructure developed & road
constructed needs to be submitted to Regional Office MoEF&CC & SEIAA annually aiong with audited statement

2. Project Proponent shall keep the funds earmarked for environmental protection measures in a separate account and
refrain from diverting the same for other purposes. The Year wise expenditure of such funds should be reported to the

MoEFCC and its concerned Regional Office & SEIAA.

K. Miscellaneous

1. The Project Proponent shall prepare digital map (land use & land cover) of the entire iease area once in five years
purpose of monitoring land use pattern and submit a report to concerned Regional Office of the MoEFCC & SEIAA

2. The Project Authorities should inform to the Regional Office & SEIAA regarding date of financial closures and final
approval of the project by the concerned authorities and the date of start of land development work.

3. The Project Proponent shall submit six monthly compliance reports on the status of the implementation of the stipulated
environmental safeguards to the MOEFCC & its concerned Regional Office, SEIAA, Central Pollution Control Board and
State Pollution Control Board.

4. A separate 'Environmental Management Cell' with suitable qualified manpower should be sel-up under the control of a
Senior Executive. The Senior Executive shall directly report to Head of the Crganization. Adequate number of gualified
Environmental Scientists and Mining Engineers shall be appointed and submit a report to RO, MoEFCC & SEIRA

5. The concerned Regional Office of the MoEFCC shall randomly monitor compliance of the stipulated conditions. The
project authorities should extend full cooperation to the MoEFCC officer(s) & competent Authority by furnishing the
requisite data / information / monitoring reports.

L. Additional Conditions
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1. The capital cost (@ Rs. 4.00 lacs per < ha.) under CER, shall be deposited in the form of Demand Draft to the office of
Director (DEST), GOHP. The Director (DEST) shall device a plan for this purpose within one month for that area in
consultation with project proponent,

2. The project proponent shall sensitize and create awareness among people working within the project area as well as its
surrounding area on the ban of SUP in order to ensure the compliance of Notification published by MoEF&CC on
12/08/2021. A report, along with photographs, on the measures taken shall also be included in the six monthly
compliance reports being submitted by the project proponents.

3. The project proponent shall submit kml file of land, with revenue records, ownership details proposed for undertaking
plantation under EMP for monitoring purpose.

4. The project proponent, before start of mining operations, shall install CCTV cameras on the mining site covering all
angles of mining site including entry & exit poinis. These cameras shall be theft and tamper proof Where
electricity/power is not available solar energy based cameras shall be installed with adequate batlery backups. Date-wise
video records w.r.t. CCTV camera shall be hosted & stored online and online portal link shgll be shared with the office of
Director-cum-Member Secretary, HPSEIAA through official e-mail: dbt-hp@nic.in

>
Member Secretary
State Level Environment Impact Assessment Authority
Himachal Pradesh
Endst. No. As Above. Dated: 2023.
Copy to following for further necessary action:
1. The Secretary (Environment), Ministry of Environment, Forests & Climate Change (MoEF&CC), Gol, indira Paryavaran

Bhawan, Jor Bagh Road, New Delhi - 110003 .

2. The Chairman, Central Pollution Control Board, Him Parivesh Bhawan, CBD-cum-office Complex, East Arjun Nagar, New
Delhi-110032.

The Chairman, Himachal Pradesh State Pollution Control Board, Shimla-171009.

The Director (Environment, Science & Technology) to the GoHP, Shimla-171001.

The Adviser (1A}, MoEF&CC, Gol, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003,

The Integrated Regional Office, MoEF&CC, CGO Complex, Shivalik Khand, Longwood, Shimla, H8-1 71001

The Monitoring Cell, MoEF&CC.Gol, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003

Record File. ""l Q/ <[y

Member Secretary
State Level Environment Impact Assessment Authority
Himachal Pradesh

SignatureNot Verified

Digitally signle b'ﬁ! h. D.C. Rana
Member Secret
Date: 5/19/2028 3:13:43 PM

EC Identification No. - EC23B001HP169251 File No. - HPSEIAA/2022/958 Date of Issue EC - 19/05/2023 Page 7 of 7
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“21’.’/ Website : http://www.hppcb.nic.in e-mail : pcbrouna2 @gmail.com

N Jebsite : http://Www.nppch.

No: HPSPCB/RO/Una/138(M/s Thakur Enterprises Unit1V)/2024: 10qQ  Dated: \_-Jv\(ﬂ\&q

From: Regional Officer

To
M/s Thakur Enterprises Unit 1V,
VPO Dharampur, Tehsil Haroli,
District Una (HP).

Subject: Regarding orders dated 12/09/2024 passed by Hon’ble NGT in OA No.
666/2024 in the matter of Om Parkash Vs. Sate Of HP & ors.

This is with reference to latest orders dated 12/09/2024 passed by Hon’ble NGT
in OA No.666/2024 vide which it has been directed:

“HPSPCB will ensure that Respondent No. 10 and 11 cperate only by complying with
all the norms.”

In this matter, it is directed to submit compliance report as per the checklist
framed by CPCB for stone crushing units in the office of the undersigned within 15 days

positively and to ensure that operation shall only be carried out after complying with all the
norms.

Please note that in the event of failure to
legal actions shall be initiated against you as per rele
non-compliance at your own risk and cost.

comply with above directions, penal and
vant Rules/Laws for the violations and

Treat it as most urgent please.

Er. Praveen Kumar
Regional Officer
HPSPCRB Una

\zs
op!



449 Annexure VI

GOT No. : 02AXMPS1557M220

M/s. Thoahur Enterprises Unlt |V

Enterprlses o Office : Hoad Office : Plot No. 188, Third Floor, Near PNB Bank, Rakkar Colony
Una- Nangal Road, UNA-174303., Teh & Distt. Una (H.P.)

E-mail : thakurunaunitd@gmail.com
Mob. 78735 10001 8.:537 00005

. o Works : V.P.O. Dhammpur, Toh. Haroli, Distt. Una (H.P.

Dated ........... ]D 0?002l1

To

The Assistant Engineer

H.P.S.P.C.B. Una
Subject:- Reply of Letter No.HPSPCB/RO/Una/138 (M/s Thakur Enterprises Unit-1V)/2024:1090

Dated :- 17/09/2024.

Dear Sir

ned letter it is submitted that earlier we have all provided all the pollution control

As per above mentio
e highest node of

measures such as repair wind breaking wall up to adequate height i.e. 03 ft above th
conveyor, repair the damaged metaled road, repair Dry Extraction cum bang filter.

Now as per directed to submit point wise compliance report as per detail given below:-

1. We have installed the water sprinklers with adequate designed nozzles as per photos, video
attached.

2. We have grounded the MS Sheets on top around three side as per required by Department.
3. We have installed the Dry cum bag filter followed by cyclone as per photos attached.

4. We have cover the all conveyors as per photos attached.

5 x(e have fixed the telescopic chute form top of discharge point as per photos attached.

E,EL_,‘;:_L,L_ 6. We have attached the photos of wind breaking wall and 3 ft. more than the highest node of
/—D(“lil—'o‘n 7. We have repair the metaled road with pavers as photos attached.
®5 8. We have all installed the sprinklers with antismoke gun as per photos attached.
9. We have plantation the trees with 2-3 rows as photos attached.

10. We have ground the board with address of unit, plant capacity.

11. We have installed the camera around the crusher. . NN o
N ‘».':'t',": ’
r ’1~“\".JC,“
M/s Thakur En erprnses & ) «.‘.n [N\
= A (-,.
'“‘ MO éé@- ‘.' 3’_?\
\ -2\ J &)
Regards PfOP JAuth SnaEorY O\ e o4 R
Y \ s
\I :' - D4
M/s Thakur Enterprises Unit-4. A ;z 2

N

\Ny



450 Annexgvll,
Thakur M/s. Thakur Enterprises Unit |y

Enterprlses Office : Head Office : Plot No. 188, Third Floor, Near PNB Bank, Rakkar Colony

Una- Nangal Road, UNA-174303., Teh & Distt. Una (Hp)

E-mail : thakurunaunit4@gmall.com

Mob. : 78735-10001, 85537-00005

Works : V.P.0. Dharampur, Teh. Haroli, Distt. Una (H.P.

Ref. No.....curee Dated..0.6.:11.2024......
To

The Regional Officer
HPSPCB RO Una

Subject: Compliance with Pollution Contro| Measures at Our Crusher Unit
Sir,

Following the instructions given b

Y your office on 01/11/2024, we have completed all the pending
repairs and now we are complyin

g with the following as per CPCB and DEST Hp guidelines:

Installed a three-stage settling tank with a recycling facility.
Built a wind-breaking wall around the crusher area.

Planted three rows of trees.

structed a paved road for vehicle movement.

Installed sprinklers and anti-smog guns whére dust is released.
Added a wet-type cyclone to the rotopactor.,

Covered all machinery and conveyors,

07’/ [l )ﬂql’k provided all Pollution Control Devices (PCDs) as required.
We kindly request you to carry out an inspection to verify these measures.

Thanks & regards

M/s Thakur Enterprises Unit-4

M/s Thakur Enterprises
*pﬂcvdm&“»é‘/\
Pmp./Auth.W
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Annexure IX

2

“?’/_\ H.P.STATE POLLUTION CONTROL BOARD
i HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

ST 72

HPSPCB No: 619 Date: 19/07/2024

Industry Registration | D: HP12614365 Application No: 12724502

To,
Shree Shree Rudra Stone Crusher and Screening Plant Unit |1
VPO Dharampur, Tehsil Haroli District Una HP

Una
177209

Subject: Consent to Operate u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air
(Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining ‘Consent to Operate' u/s 25/26 of Water (Prevention & Control
of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981, you are hereby,
authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in this Consent letter.

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No. CTO/BOTH/NEW/RO/2024/12724502
Date of issue: 12/07/2024

Date of expiry : 31/03/2025

Certificate Type: NEW

Previous CTE/CTO No. & Validity :

2. Particulars of the Industry

Name & Designation of the Applicant

Kapil Sharma, (Proprietor )

Address of Industrial premises

Shree Shree Rudra Sone Crusher and
Screening Plant Unit 1,

VPO Dharampur, Tehsil Haroli District
Una HP,

,Una-177209

Capital Investment of the Industry 58.58 lakhs
Category of Industry Orange
Type of Industry 2064-Sone crushers
Scale of the Industry Small
Office District Una
Capacity
Raw M aterials (Name with quantity per day)

Raw Materials Quantiry Unit

Bouldersand Sand 7516.6 M.T./Y ear

Products (Name with quantity per day)

“This is computer generated document from HPOCMMS”

To verify this document please scan the QR Code.

Page 1 of 7
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Name of Unit Quantity Intermediate Principal Use
Products Product

Sand & Bajri M.T./Year 7516.6 -- Infrastrure Use
Details of the Effluent Treatment Plant

Type of Effluent Capacity Quantity

Septic Tank 24 0.400

Pre-treatment 10 6

Maode of Disposal

Description Quantity(in KLD) Method of Treatment | Method of Disposal
Domestic 0.400 Soak Pit/Septic Tank | Soak Pit/Septic Tank
Industrial Process 6 Pre-treatment Recycle

Quantity of fuel required (in TPD) and capacity of boail

ers/ Furnace/Thermo heater etc.

Type No.of Capacity Type of Type of Fuel Fuel
Boiler/'Heater Boiler/'Heater consumption
[Evaporator/I s/Evaporators ratein
ncinerator/D /Incinerator/D MT/hour or
G Set/Other GSets/Others KL/hour or
M3 /hour
Others 1 No. - Rotopactor & | Electricty Asper
Jaw Machine Requirement

Type of Air Pollution Control Devicesinstalled

Equipment Type

Equipment Name

Date/proposed Efficiency(%redu | Final

date of ction) concentration of
installation pollution being
emitted
Wind Breaking Others Mon Jan 01 99 % SPM <600.00
Wall, Telescopic 00:06:00 I ST Microgram per
Chutes, Three 2024 cubic meter at all
Layer Plantation, time
Metalled Road,
Water Sprinkler
etc.

Approved By
Member Secretary

(H. P. State Pallution Control Board)

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.

Page 2 of 7
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Endst. No.:

Copy To:-
1.The Regional Officer,HPSPCB,Unafor information and shall ensure to operate the unit as per consent condition with

adequate PCDs.

ANIL gttty signed
by ANIL JOSHI
Date: 2024.07.19

JOSH' 17:14:14 +05'30"

Anil Joshi,|FS

Member Secretary

For & on behalf of

(H. P. State Pollution Control Board)

Page 3 of 7
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TERMSAND CONDITIONS

SPECIFIC CONDITIONS

This ‘Consent to Operate’ is only for the purpose and under the provision of Water Act, 1974
and Air Act, 1981 as the case may be, and will not construed as substitute for mandatory
clearances required for the project under any other law/regulation/direction/order and the
applicant shall obtain any such mandatory clearance before taking any steps to establish
industry/ industrial plant, operation or process or any treatment and disposal system or an
extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this‘Consent to Operate’.

i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

i) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

This * Consent to Operate’ isfor:-

The emissions from all sources conforming to the norms as prescribed in Schedule-1 of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-111 of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-|
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent trestment plant and shall maintain
log book for the monthly reading / record.

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

“This is computer generated document from HPOCMMS” Page 4 of 7

To verify this document please scan the QR Code.
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10.

11.

12.

13.

14.

15.

16.

17.
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The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications mentioned in ‘ Consent to Establish’.

The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating sets as per specification mentioned in
‘Consent to Establish’.

The unit shall provide proper and adequate air pollution control arrangements for control
emission from its coal/fuel handling area and emissions from handling, transportation and
processing of raw material & product of the industry, as applicable.

The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’ s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppch.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

Any guidelines issued by the Central Government/State Government/M oEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This ‘Consent to Operate’ is subject to orders on any litigation pending in any Court of Law.
Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘ Consent to Operate’ granted to the industry at any
time, in case the industry is found violating the provisions of Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as amended from
time to time.

The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS

“This is computer generated document from HPOCMMS” Page 5 of 7

To verify this document please scan the QR Code.
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The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroel ectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

The unit shall put display Board indicating environmental datain the prescribed format at the
main entrance gate.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
guantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

SPECIAL CONDITIONS

“This is computer generated document from HPOCMMS” Page 6 of 7

To verify this document please scan the QR Code.
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1. The Unit shall neither change the type of products nor shall exceed the production beyond
the approved capacity without obtaining consent of the state Board.

2. This consent of the State Board shall be only for the purpose and under the provisions of
the Water Act, 1974, Air Act, 1981 shall not be considered as substitute or pre-requisite
clearances required from other departments.
3. This consent is subject to ratification of State Board or any litigation pending at any Court
of Law.

4. Pollution Control devices provided by the unit shall comply with norms as prescribed
under Environment protection rules, 1986.
5. Unit shall ensure compliance to the notified guidelines of DEST.

6. Unit shall ensure compliance to notified guidelines of CPCB by 17.10.2024 positively.

7.. The unit shall be sole responsible to obtain and renew all other mandatory permissions
required for the operation of stone crusher and its mining activities.
8.The Regional Officer shall ensure that the sampling of the crusher is conducted as per the
frequency prescribed by the State Board.
9.This consent is subject to any other orders issued by any Court of law and ratification of the
State Board.

10. The mining operation shall be performed strictly as per the approved EMP and unit shall
comply with the conditions of EC, Grant order/Deed and PMT.

10. Capacity is as per earlier issued consents Sand & Bajri @7516.60 M.T./Y ear.

11. Unit shall apply separately for CTE-Expansion for second EC dated 19.05.2023 of
mining lease area bearing Khasra Nos. 5452 & 5455/1 measuring 02-93-58 Hect. (Pvt.
Land/River Bed).
12. Unit shall install server & mobile linked CCTV cameras for online monitoring mechanism
immediately.

By Order
Member Secretary
( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS” Page 7 of 7
To verify this document please scan the QR Code.



Jidie Level tnwrozl_%t Impact Assessment Autn'g\lmexure X

Himachal Pradesh
Ministry of Environment, Forest & Climate Change, Government of India,
at Department of Environment Science & Technology,

Paryavaran Bhawan, Near US Club, Shimla-1
Ph: 0177-2656559, 2659608 Fax: 2659609

~h

F. No. HP SEIAA/2021/846 » 728 e L
o] /2021/846 » Dated: 75 \JLLU} S

To
Sh. Kapil Sharma, S/o Sh. Sansar Chand,
/s Shree Shree Rudra Stone Crusher, Village & P.0O. Oel,
Tehsil Gagret, District- Una, H.P.
Subject: Project proposal for Mining of Minerals — Environmental Clearance-reg.

Dear Sir/Madam,

This has a reference to your proposal submitted online for grant of Environment Clearance on
dated 24/06/2021, accepted by the SEIAA secretariat on dated 02/07/2021. The proposal has been appraised as per
prescribed procedure in the light of provisions under the Environment Impact Assessment Notification, dated P i
September 2006 on the basis of documents viz; Form-I, Pre-feasibility Report, EIA/EMP etc. by the State Expert
Appraisal Committee constituted by the competent authority in its go™ Meeting held on 8" & 9" July, 2021. The

said project involves following salient features:

a. Online Proposal No. SIA/HP/MIN/216700/2021
HP SEIAA/2021/846
b. Project type Collection of Sand, Stone & Bajri.
c. Project Location Khasra No. 33 (00-19-05 ha) & 32/4 (00-38-02 ha) falling in Mauza & Mohal-
Sainsowal, Tehsil Haroli, Distt., Una, HP
d. Jamabandi Jamabandi for the year 2014-2015
e. Land Status Private land, Hill Slope (Leased land)
f. Project Capacity 37,583 MT for five years.
g. Mining Area 00-57-07 Ha, Private land, hill slope.
h. Leases within 500 mtrs. No mining lease exists in 500 meter.
From periphery of the
area applied
i. Letter of Intent Letter of Intent issued on dated 30.09.2020
(Valid for one year i.e. up to 29.09.2021)
j-  Working Plan Strictly as per Working-cum-Environment Management Plan approved by
Geological Wing of Industries Department, Himachal Pradesh.
k. EMP Costs Capital Cost- Rs. 7.20 Lakhs, Recurring Cost- Rs. 1.5 Lakhs/PA
I.  CER Costs Capital Cost: Rs. 3.00 Lakhs.
m. Institutional The following will be responsible for maintenance of APCDs and Solid Waste
Mechanisms for Env. Management sites:
Protection i) Construction phase: Developer/ Project Proponent.
ii) Operational Phase: Developer/ Project Proponent.
n. Validity period of EC 5 Years or upto the date of valid mining plan whichever is earlier.

The SEIAA examined the proposal in its 53" meeting held on 12/7/2021 and considered the recommendations made
by SEAC in its 80" Meeting held on 8™ & 9™ July, 2021. After considering the recommendations of the State Level
Expert Appraisal Committee, the State level Environmental Impact Assessment Authority ?hccords Environmental
Clearance to the project as per provisions of the EIA Notification No. 5.0. 1533 dated 14" September, 2006 of

Ministry of Environment & Forests, Gel subject to strict compliance of terms and conditions as men

tioned below. The

Authority reserves the right to revise, revoke or impose additional condition at any stage.

A.

Statuary Compliance

1 This Environmental Clearance (EC) is subject to orders/ judgme
Hon'ble High Court, Hon'ble NGT and any other Court of Law,

applicable.

nt of Hon'ble Supreme Court of India,
Common Cause Conditions as may be

SIA/HP/MIN/216700/2021 1/7



10

11

12

13

14

nd Judgment of Hon'ble 5, 5

; Sanby @
- i o statutory requirements ¢
(31 with all the &t Y r of Common Cause Versys

zhe rrc?iffcll gggpi?l;jmtcgrc?ill_Jlllln erq_t \oF (Civil) No. 114 of 2014 In matte
ey xfors erations.

s &Ors'b(-l:lor;::cc(?rr::r}&s?]{;:: ,Ulm;”r“i[lli?'f[{ :;?nlrn':g operation shall not be commenced till the entire
e Govelrnrr'r;dn Icl; 'my' fér illegal mining paid by the Project Proponent through their respective
compensatlonf el\:hilr;p &tﬁo’olopy Injstricl; compliance of Judgment of Hon'ble Supreme Court dated 2
DeparPn;%n1l7?n Writ Pletltionl(Civil) No. 114 of 2014 In matter of Common Cause versus Union of India &0Ors.
frj‘ll:igs;urf:;:w’vironmenta! Clearance shall become operational only after recelving formal NBWL Clearance from

MoEF&CC subsequent to the recommendations of the Standing Committee of National Board for Wildlife, if

applicable to the Project.
TEE Environmental Clearance shall become operational only after recelving formal Forest Clearance (FC)

under the provision of Forest Conservation AcF, 1980, if ap?t”cab:fnttocf?régraorfzcct:‘ffcctlvely rlatant ol the
Project Proponent (PP) shall obtain Consent to Operate after gra . ity fomerme

conditions stipulated thereln. The mining activity shall not commence prior to o ’ aining Consent to
Establish / Consent to Operate from the concerned State Pollution Control Board/CC{mmittee-

The PP shall adhere to the provision of the Mines Act, 1952, Mines and Mme@ (ngelopment &
Regulation), Act, 2015 and rules & regulations made there under. PP shall adhe_re to varlous circulars issued
by Directorate General Mines Safety (DGMS) and Indian Bureau of Mines from time to time. _

The Project Proponent shall obtain consents from all the concerned land owners, before start of mln{ng
operations, as per the provisions of MMDR Act, 1957 and rules made there under in respect of lands which
are not owned by it.

The Project Proponent shall follow the mitigation measures provided in MoEFCC's Office Memorandum No.
2-11013/57/2014-1A.11 (M), dated 29th October, 2014, titled —Impact of mining activities on Habitations-
Issues related to the mining Projectswherein Habitations and villages are the part of mine lease areas or
Habitations and villages are surrounded by the mine lease areal|.

The Project Proponent shall obtain necessary prior permission of the competent authorities for draw! of
requisite quantity of surface water and from CGWA for withdrawal of ground water for the project.

A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from whom suggestion /
representation has been received while processing the proposal.

State Pollution Control Board/Committee shall be responsible for display of this EC letter at its Regional
office, District Industries Centre and Collector’s office/ Tehsildar’s Office for 30 days.

The Project Authorities should widely advertise about the grant of this EC letter by printing the same in at
least two local newspapers, one of which shall be in vernacular language of the concerned area. The
advertisement shall be done within 7 days of the issue of the clearance letter mentioning that the instant
project has been accorded EC and copy of the EC letter is available with the State Pollution Control
Board/Committee and web site of the Ministry of Environment, Forest and Climate Change
(www.parivesh.nic.in). A copy of the advertisement may be forwarded to the concerned MoEFCC Regional
Office for compliance and record.

The Project Proponent shall inform the SEIAA for any change in ownership of the mining lease. In case there
is any change in ownership ar mining lease is transferred than mining operation shall only be carried out
after transfer of EC as per provisions of the para 11 of EIA Notification, 2006 as amended from time to time.

Air Quality Monitoring And Preservation

The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality Monitoring Stations
with 1 {one) in upwind and 2 (two) in downwind direction based on long term climatological data about
wind direction such that an angle of 120° is made between the monitoring locations to monitor critical
parameters, relevant for mining operations, of air pollution viz. PM10, PM2.5, NO,, CO, and SO, etc. as per
the methodology mentioned in NAAQS Notification No. B-29016/20/90/PCI/I, dated 18.11.2009 covering
the aspects of transportation and use of heavy machinery in the impact zone. The ambient air quality shall
also be monitored at prominent places like office building, canteen etc. as per the site condition to ascertain
the exposure characteristics at specific places. The above data shall be digitally displayed within 03 months
in front of the main Gate of the mine site.

Effective safeguard measures for prevention of dust generation and subsequent suppression (like regular
water sprinkling, metalled road construction etc.) shall be carried out in areas prone to air pollution wherein
high levels of PM10 and PM2.5 are evident such as haul road, loading and unloading point and transfer
points. The Fugitive dust emissions from all sources shall be regularly controlled by installation of required
equipment’s/ machineries and preventive maintenance. Use of suitable water-soluble chemical dust
suppressing agents may be explored for better effectiveness of dust control system. It shall be ensured that
air pollution level conform to the standards prescribed by the MoEFCC/ Central Pollution Control Board.

Water quality monitoring and preservation
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ge;f::’c;n;:]aelldlszor;:mg scheme envisages intersection of ground water table, then Environmental
L ! operational only after receiving formal clearance from CGWA. In case, mining
operation involves intersection of ground water table at a later stage, then PP shall ensure that prior
approval from CGWA and MoEFCC is in place before such mining operations. The permission for intersection
of ground water table shall essentially be based on detailed hydro-geological study of the area.
Regular monitoring of the flow rate of the springs and perennial nallahs flowing in and around the mine
!ease shall be carried out and records maintain. The natural water bodies and or streams which are flowing
In an around the village, should not be disturbed. The Water Table should be nurtured so as not to go down
below the pre-mining period. In case of any water scarcity in the area, the Project Proponent has to provide
water to the villagers for their use. A provision for regular monitoring of water table in open dug wall
located in village should be incorporated to ascertain the impact of mining over ground water table. The
Report on changes in Ground water level and quality shall be submitted on six-monthly basis to the Regional
Office of the Ministry, CGWA and State Groundwater Department / State Pollution Control Board & SEIAA
Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and quality in and
around the mine lease by establishing a network of existing wells as well as new piezo-meter installations
during the mining operation in consultation with Central Ground Water Authority/ State Ground Water
Department. The Report on changes in Ground water level and quality shall be submitted on six-monthly
basis to the Regional Office of the Ministry, CGWA and State Groundwater Department / State Pollution
Control Board.
The Project Proponent shall undertake regular monitoring of natural water course/ water resources/ springs
and perennial nallahs existing/ flowing in and around the mine lease and maintain its records. The project
proponent shall undertake regular monitoring of water quality upstream and downstream of water bodies
passing within and nearby/ adjacent to the mine lease and maintain its records. Sufficient number of gullies
shall be provided at appropriate places within the lease for management of water. PP shall carryout regular
monitoring w.r.t. pH and included the same in monitoring plan. The parameters to be monitored shall
include their water quality vis-a-vis suitability for usage as per CPCB criteria and flow rate. It shall be ensured
that no obstruction and/ or alteration be made to water bodies during mining operations without
justification and prior approval of MoEFCC. The monitoring of water courses/ bodies existing in lease area
shall be carried out four times in a year viz. pre-monsoon (April-May), monsoon (August), post-monsoon
(November) and winter (January) and the record of monitored data may be sent regularly to Regional Office,
MOEFCC, SEIAA, Central Ground Water Authority and Regional Director, Central Ground Water Board, State
Pollution Control Board and Central Pollution Control Board. Clearly showing the trend analysis on six-
monthly basis.
Quality of polluted water generated from mining operations which include Chemical Oxygen Demand (COD)
in mines run-off; acid mine drainage and metal contamination in runoff shall be monitored along with Total
Suspended Solids (TDS), Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The monitored data
shall be uploaded on the website of the company as well as displayed at the project site in public domain,
on a display board, at a suitable location near the main gate of the Company. The circular No. J-
20012/1/2006-1A.11 (M) dated 27.05.2009 issued by Ministry of Environment, Forest and Climate Change
may also be referred in this regard. )
Project Proponent shall plan, develop and implement rainwater harvesting measures on long term basis to
augment ground water resources in the area in consultation with Central Ground Water Board/ State
Groundwater Department. A report on amount of water recharged needs to be submitted to Regional Office
MoEFCC & SEIAA annually.
Industrial waste water (workshop and waste water from the mine) should be properly collected and treated
so as to conform to the notified standards prescribed from time to time. The standards shall be prescribed
through Consent to Operate (CTO) issued by concerned State Pollution Control Board (SPCB). The workshop
effluent shall be treated after its initial passage through Oil and grease trap.
The water balance/water auditing shall be carried out and measure for reducing the consumption of water
shall be taken up and reported to the Regional Office of the MoEF&CC, SEIAA and State Pollution Control
Board/Committee.

Noise and vibration monitoring and prevention

The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer shall be
monitored periodically as per applicable DGMS guidelines.

The illumination and sound at night at project sites disturb the villages in respect of both human and animal

population. Consequent sleeping disorders and stress may affect the health in the villages located close to
mining operations. Habitations have a right for darkness and minimal noise levels at night. PPs must ensure
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695turbed; by orienting the floodlights/ masks away from the
he prescribed limits for day /night hours.

control of noise levels below 85 dBA in the work
environment. The workers engaged in operations of HEMM, etc. shguld bg provided .Wlth ea{' plugs gmg,‘[ffrj‘
All personnel including laborers working in dusty areas shall be provided with protectlveTLes;:;at:rlyl bevr:cT;
along with adequate training, awareness and information on safety and health aspectlj e Pr s ta (re e |
responsible in case it has been found that workers/ personals/ laborers are working withoul persona

protective equipment.

that the biological clock of the villages4' XL
villagers and keeping the noise levels well within t
The Project Proponent shall take measures for

Mining plan

parameters of mining plan which was submitted at the

The Project Proponent shall adhere to the working )
tum of mineral,

time of EC appraisal wherein year-wise plan was mentioned for total excavation i.e. guan : =k
waste, over burden, inter burden and top soil etc. No change in basic mining prc'>posa.l like mining
technology, total excavation, mineral & waste production, lease area and scope of workmg (viz. 'T'Eth_Od of
mining, overburden & dump management, O.B & dump mining, mineral transportation modei ultimate
depth of mining etc.) shall not be carried out without prior approval of the SEIAA, which entail adverse
environmental impacts, even if it is a part of approved mining plan modified after grant of EC or granted by
State Govt. in the form to Short Term Permit (STP), Query license or any other name.

The Project Proponent shall get the Final Mine Closure Plan along with Financial Assurance approved from
Indian Bureau of Mines/Department of Mining & Geology/Department of Industries as required under the
Provision of the MMDR Act, 1957 and Rules/ Guidelines made there under. A copy of approved final mine
closure plan shall be submitted within 2 months of the approval of the same from the competent authority
to the concerned Regional Office of the Ministry of Environment, Forest and Climate Change & SEIAA for
record and verification.

The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life shall be

governed as per the approved Mining Plan. The excavation vis-a-vis backfilling in the mine lease area and

corresponding afforestation to be raised in the reclaimed area shall be governed as per approved mining

plan. PP shall ensure the monitoring and management of rehabilitated areas until the vegetation becomes

self-sustaining. The compliance status shall be submitted half-yearly to the concerned Regional Office,

MOoEFCC & SEIAA.

Land reclamation

The Overburden (0.B.) generated during the mining operations shall be stacked at earmarked OB dump
site(s) only and it should not be kept active for a long period of time. The physical parameters of the OB
dumps like height, width and angle of slope shall be governed as per the approved Mining Plan as per the
guidelines/circulars issued by D.G.M.S w.r.t. safety in mining operations shall be strictly adhered to maintain
the stability of top soil/OB dumps. The topsoil shall be used for land reclamation and plantation.

The reject/waste generated during the mining operations shall be stacked at earmarked waste dump site(s)
only. The physical parameters of the waste dumps like height, width and angle of slope shall be governed as
per the approved Mining Plan as per the guidelines/circulars issued by DGMS w.r.t. safety in mining
operations shall be strictly adhered to maintain the stability of waste dumps.

The reclamation of waste dump sites shall be done in scientific manner as per the Approved Mining Plan
cum Progressive Mine Closure Plan.

The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain the slope
stability, prevent erosion and surface run off. The selection of local species regulates local climatic
parameters and help in adaptation of plant species to the microclimate. The gullies formed on slopes should
be adequately taken care of as it impacts the overall stability of dumps. The dump mass should be
consolidated with the help of dozer/ compactors thereby ensuring proper filling/ leveling of dump mass. In
critical areas, use of geo textiles/ geo-membranes / clay liners / Bentonite etc. shall be undertaken for
stabilization of the dump.

The Project Proponent shall carry out slope stability study in case the dump height is more than 30 meters.
The slope stability report shall be submitted to concerned regional office of MOEF&CC & SEIAA.

Catch drains, settling tanks and siltation pands of appropriate size shall be constructed around the mine
working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of sediments
directly into the water bodies (Nallah/ River/ Pond etc.). The collected water should be utilized for watering
the mine area, roads, green belt development, plantation etc. The drains/ sedimentation sumps etc. shall be
de-silted regularly, particularly after monsoon season, and maintained properly.

Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB dumps to
prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of 50% shall be kept
for designing of sump structures over and above peak rainfall (based on 50 years data) and maximum
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dlseharge in the mine and its adjoining are4wW¢OshaH also help in providing adequate retention time
period thereby allowing proper settling of sediments/ silt material. The sedimentation pits/ sumps shall be
constructed at the corners of the garland drains.

The top soil, if any, shall temporarily be stored at earmarked site(s) within the mine lease only and should
not be kept unutilized for long. The physical parameters of the top soil dumps like height, width and angle of
slope shall be governed as per the approved Mining Plan and as per the guidelines framed by DGMS w.r.t.
safety in mining operations shall be strictly adhered to maintain the stability of dumps. The topsoil shall be
used for land reclamation and plantation purpose.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining area and
any other area which may have been disturbed due to their mining activities and restore the land to a
condition which is fit for growth of fodder, flora, fauna etc.

Transportation

No Transportation of the minerals shall be allowed in case of roads passing through villages/ habitations. In
such cases, PP shall construct a bypass road for the purpose of transportation of the minerals leaving an
adequate gap (say at least 200 meters) so that the adverse impact of sound and dust along with chances of
accidents could be mitigated. All costs resulting from widening and strengthening of existing public road
network shall be borne by the PP in consultation with nodal State Govt. Department. Transportation of
minerals through road movement in case of existing village/ rural roads shall be allowed in consultation with
nodal State Govt. Department only after required strengthening such that the carrying capacity of roads is
increased to handle the traffic load. The pollution due to transportation load on the environment will be
effectively controlled and water sprinkling will also be done regularly. Vehicular emissions shall be kept
under control and regularly monitored. Project should obtain Pollution Under Control (PUC) certificate for
all the vehicles from authorized pollution testing centers.

The Main haulage road within the mine lease should be provided with a permanent water sprinkling
arrangement for dust suppression. Other roads within the mine lease should be wetted regularly with
tanker-mounted water sprinkling system. The other areas of dust generation like crushing zone, material
transfer points, material yards etc. should invariably be provided with dust suppression arrangements. The
air pollution control equipments like bag filters, vacuum suction hoods, dry fogging system etc. shall be
installed at Crushers, belt-conveyors and other areas prone to air pollution. The belt conveyor should be
fully covered to avoid generation of dust while transportation. PP shall take necessary measures to avoid
generation of fugitive dust emissions.

Green Belt

The Project Proponent shall develop greenbelt in 7.5 m wide safety zone all along the mine lease boundary
as per the guidelines of CPCB in order to arrest pollution emanating from mining operations within the
lease. The whole Green belt shall be developed within first 5 years starting from windward side of the active
mining area. The development of greenbelt shall be governed as per the EC granted by the SEIAA
irrespective of the stipulation made in approved mine plan.

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of mining
lease, around water body, along the roadsides, in community areas etc. by planting the native species in
consultation with the State Forest Department/ Agriculture Department/ Rural development department/
Tribal Welfare Department/ Gram Panchayat such that only those species be selected which are of use to
the local people. The CPCB guidelines in this respect shall also be adhered. The density of the trees should
be around 2500 saplings per Hectare. Adequate budgetary provision shall be made for protection and care
of trees.

The Project Proponent shall make necessary alternative arrangements for livestock feed by developing
grazing land with a view to compensate those areas which are coming within the mine lease. The
development of such grazing land shall be done in consultation with the State Government. In this regard,
Project Proponent should essentially implement the directions of the Hon'ble Supreme Court with regard to
acquisition of grazing land. The sparse trees on such grazing ground, which provide mid-day shelter from
the scorching sun, should be scrupulously guarded/ protected against felling and plantation of such trees

should be promoted.

The Project Proponent shall undertake all precautionary measures for conservation and protection of
endangered flora and fauna and Schedule-| species during mining operation. A wildlife Conservation Plan

shall be prepared for the same clearly delineating action to be taken for conservation of flora and fauna.

The Plan shall be approved by Chief Wild Life Warden of the State Govt.

And implemented in consultation with the State Forest and wildlife Department. A copy of wildlife

Conservation Plan and its implementation status (annual) shall be submitted to the Regional Office of the
Ministry & SEIAA
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Public hearing and human health issu

The Project Proponent shall appoint an Occupational He'alth Sp'eFif!JiSt for RegtL:'a::aGSM\:e”u?dsel?:;OdTI;m
medical examination of the workers engaged in the mining act|u|t|e§, as per the g : . The
records shall be maintained properly. PP shall also carryout OCCUthIO!:IB' health check-ups in respect of
workers which are having ailments like BP, diabetes, habitual smoking, etc. The check-ups shall be
undertaken once in six months and necessary remedial/ preventive measures be tak‘en. A status report on
the same may be sent to MoEFCC Regional Office, SEIAA and DGMS on half-yearly basis. o
The Project Proponent must demonstrate commitment to work towards 'Zero Harm' from their mmln.g
activities and carry out Health Risk Assessment (HRA) for identification workplace hazards and —— their
potential risks to health and determine appropriate control measures to protect the hgaith and wellbeing of
workers and nearby community. The proponent shall maintain accurate and systemat_nc records of the HRA.
The HRA for neighbourhood has to focus on Public Health Problems like Malaria, Tuberculosis, HIV,
Anaemia, Diarrhoea in children under five, respiratory infections due to bio mass cooking. The propanent
shall also create awareness and educate the nearby community and workers for Sanitation, Persgnal
Hygiene, Hand washing, not to defecate in open, Women Health and Hygiene (Providing Sanitary Napkins),
hazard of tobacco and alcohol use. The Proponent shall carryout base line HRA for all the category of
workers and thereafter every five years.

The Proponent shall carry out Occupational health surveillance which be a part of HRA and include
Biological Monitoring where practical and feasible, and the tests and investigations relevant to the exposure
(e.g. for Dust a X-Ray chest; For Noise Audiometric; for Lead Exposure Blood Lead, For Welders Full
Ophthalmologic Assessment; for Manganese Miners a complete Neurological Assessment by a Certified
Neurologist, and Manganese (Mn) Estimation in Blood; For Inorganic Chromium- Fortnightly skin inspection
of hands and forearms by a responsible person. Except routine tests all tests would be carried out in a Lab
accredited by NABH. Records of Health Surveillance must be kept for 30 years, including the results of and
the records of Physical examination and tests. The record of exposure due to materials like Asbestos, Hard
Rock Mining, Silica, Gold, Kaolin, Aluminium, Iron, Manganese, Chromium, Lead, Uranium need to be
handed over to the Mining Department of the State in case the life of the mine is less than 30 years. It
would be obligatory for the State Mines Departments to make arrangements for the safe and secure
storage of the records including X-Ray. Only conventional X-Ray will be accepted for record purposes and
not the digital one). X-Ray must meet ILO criteria (17 x 14 inches and of good quality).

The Proponent shall maintained a record of performance indicators for workers which includes (a) there
should not be a significant decline in their Body Mass Index and it should stay between 18.5 -24.9, (b) the
Final Chest X-Ray compared with the base line X-Ray should not show any capacities ,(c) At the end of their
leaving job there should be no Diminution in their Lung Functions Forced Expiratory Volume in one second
(FEV1),Forced Vital Capacity (FVC), and the ratio) unless they are smokers which has to be adjusted, and the
effect of age, (d) their hearing should not be affected. As a proof an Audiogram (first and last need to be
presented), (e) they should not have developed any Persistent Back Pain, Neck Pain, and the movement of
their Hip, Knee and other joints should have normal range of movement, (f) they should not have suffered
loss of any body part. The record of the same should be submitted to the Regional Office, MOEFCC & SEIAA
annually along with details of the relief and compensation paid to workers having above indications.

The Project Proponent shall ensure that Personnel working in dusty areas should wear protective
respiratory devices and they should also be provided with adequate training and information on safety and
health aspects.

Project Proponent shall make provision for the housing for workers/labours or shall construct labour camps
within/outside (company owned land) with necessary basic infrastructure/ facilities like fuel for cooking,
mobile toilets, mobile STP, safe drinking water, medical health care, créche for kids etc. The housing may be
provided in the form of temporary structures which can be removed after the completion of the project
related infrastructure. The domestic waste water should be treated with STP in order to avoid
contamination of underground water.

The activities proposed in Action plan prepared for addressing the issues raised during the Public Hearing
shall be completed as per the budgetary provisions mentioned in the Action Plan and within the stipulated
time frame. The Status Report on implementation of Action Plan shall be submitted to the concerned
Regional Office of the Ministry, SEIAA along with District Administration.

Corporate Environment Responsibility (CER)

The activities and budget earmarked for Corporate Environmental Responsibility (CER) as per Ministry's O.M
No 22-65/2017-IA. Il (M) dated 01.05.2018 or as proposed by EAC should be kept in a separate bank
account. The activities proposed for CER shall be implemented in a time bound manner and annual report of
implementation of the same along with documentary proof viz. photographs, purchase documents, latitude
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& longitude of infrastructure developed & 43721
MOoEF&CC & SEIAA annually along with audited st

Project Proponent shall keep the funds earmarked for environmental protectio
account and refrain from diverting the same for other purposes. The Ye xpor
should be reported to the MoEFCC and its concerned Region

structed needs to be submitted to R
atement, o Reglonal Office

asures in a separate

ar wise expenditure of such fun
al Office & SEIAA., o

K. Miscellaneous

The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area once In five

years purpose of monitoring land use pattern and submit a report to concerned Reglonal Office of the
MOEFCC & SEIAA

The Project Authorities should inform to the Reglonal Office & SEIAA regarding date of financial closures
and final approval of the project by the concerned authorities and the date of start of land development
work.

The Project Proponent shall submit six monthly compliance reports on the status of the implementation of
the stipulated environmental safeguards to the MOEFCC & its concerned Regional Office, SEIAA, Central
Pollution Control Board and State Pollution Control Board.

A separate 'Environmental Management Cell' with suitable qualified manpower should be set-up under the
control of a Senior Executive. The Senior Executive shall directly report to Head of the Organization.
Adequate number of qualified Environmental Scientists and Mining Engineers shall be appointed and submit
a report to RO, MoEFCC & SEIAA.

The concerned Regional Office of the MoEFCC shall randomly monitor compliance of the stipulated

conditions. The project authorities should extend full cooperation to the MoEFCC officer(s) & competent
Authority by furnishing the requisite data / information / monitoring reports.

L. Additional Conditions

The project proponent shall submit compliance of the following CER condition within 3 months from the
issuance of EC letter, failing which EC will be withdrawn:

1. The project proponent shall provide two plastic shredders, two plastic waste baling machines & two

compactors to the concerned ULBs/ PRIs through Department of Environment, Science & Teghnology, GotP.

2. The project proponent shall also provide 4 solar lights under CER.

Member Secretary
State Level Environment Impact Assessment Authority

%’ Himachal Pradesh

Endst. No. As Above. Dated: 2021,

Copy to following for further necessary action:

1. The Secretary (Environment), Ministry of Environment, Forests & Climate Change (MoEF&CC), Gol, Indira
Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003

2. The Chairman, Central Pollution Control Board, Him Parivesh Bhawan, CBD-cum-office Complex, East Arjun
Nagar, New Delhi-110032.

3. The Chairman, Himachal Pradesh State Pollution Control Board, Shimla-171009.

4. The Director (Environment, Science & Technology) to the GoHP, Shimla-171001.

5. The Adviser (IA), MoEF&CC, Gol, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003.

6. The APCCF (C), Ministry of Env., Forest and Climate Change, Regional Office (NCZ), 25, Subhash Road, Dehradun
—-248001

7. The Monitoring Cell, MoEF&CC,Gol, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003

8. Record File.

/

Member Secretary
State Level Environment Impact Assessment Authority

Himachal Pradesh
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment

—-— Authority(SEIAA), Himachal radesh)
To,
The Owner
KAPIL SHARMA
Mauza & Mohal Dharampur, Tehsil-Haroli, District-Una, State-Himachal
Pradesh. -177220

Project Activity

Subject: Grant of E Cl EC) to the
S under the provision of EIA NaMlcal}on gooo-mgarﬂrv

SirMadam,
This is in reference to you
in respect of project submi
SIA/HP/MIN/286876/2022 dala
clearance granted to the projgct

on for Environmental Clearance (EC)
SEIAA vide proposal number
iculars of the environmental

EC Identification No. ¢ C 3 20836
File No. E 2(9
Project Type
Category
Project/Activity Ind%l g
Schedule No. %
Name of Project

Location of Project
TOR Date NA

CONSD cpwna

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 19/05/2023
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Tmhulmmmbywmmno
2 submitled onine for méronment Clearance.
mﬁ&m‘:wmunmmhhﬁ1wmw5$m o
daled 14% September documents viz; Form.|, EWEMP
Expedt mmubabyhm-mmyhnn- mm«%ﬁmw:;“mh

features
a OMIMSEMAPNMMNO SMWNMMW?
HP SE), ¥
: pN;m,.;lemr:’n“hKM Enmmmlbm
ocation sre mmmm.uszuu-wnn.. 1 (107 Mauzan & Mohat
Number Oharampur, rwum‘u:vu-ur,::sg St S 1 %
d. Jamabandi J-mmvummmn-ms
e Land Statuy Privale land. river bed
1. Project Capacity 66.056 TPA
0. Mining Area 293.58 ha
h. Leases within 500 mirs, mmmwmmmm
1. 8h. Udham S , 545111, 4. . (Non-operasonaf)
L Letterof Intent Lmdmmmmm%
(Valid for one year |, Up 1o 04.04.2023)
& Working Pian muwwmwmmvwmmnw
Industries partment, Himachal Pradesh
& Proposed EMP Costs WMW-&.&WLM.MML”L&MA
L Proposed CER Costs nnmmmwm&m.uu
m.  Institutiona! mmmmwmmmam“s«nm
Mechanisms for Eny. Management sites:
Protection 2)Cwnv\{mmtbnm!mﬁw
Operal se: Developer/
n. Validity period of EC 5Ymmupwlmmav-ummmmmnm

Nsemmmmmmmm meeling held on 21 M‘mmwmvmmn
SEAC in ts 89" meeling held on 16" February 2023 wmmmmmmumsmmawm
Commitiee, the State level Envi Impact A Authority accords Ciearance {0 the project as per
provisions of the EIA Notification No. §.0. 153dedu'm.mvlmmd&mmlFMGum;uD
%mmmwmmsumwm.mmmymmmlmmdnmwm

A Statuary Compliance

1 MEnﬁmmuMmﬁmbthmmmthhwwdkmww
CanmnmNGTwmmmmdm,mmumMumhwm

2 mﬁupuuwmwmwhum;mwmuwmmldﬂmww&nwr
Angnst?l)ﬂmePnnﬁon(cM)No.1140(2014hmmol°omm0mnmlumdm&0:.mv
commencing the mining operations

3 TMS!I!-Govunm:‘&geommdshdmmhllmmgwﬁonshﬂmtbemlimm >
Imned,dmy.!ovnllegalmmgpddbymPrumpamlmmghmmﬂgmwwdfinman
mwmdamgnunwmmm&mmcmmznmmzonn\mnpom(cmmmanu
in matter of Common Cause versus Union of India & Ors.

4 mcsnwmmmwmmmalmmwmmymmbmnmummmncc
muqmmmmmmumsw"gmmdummmmwmw||mm»nnm

Project Proponent (PP) shal oblain Consent to Operate afe gran of EC and eflectvely implement 3 i condins

Walenmueh.'gz)wmngawmyshﬂn«mnumbmwwbimlmmbwl
concerned Stale Poliution Control Board/Commitiee.

7 nkzn::wwmbmmmo{mummmsz.mmammm(omwmwm).m.zou

and ruies & regulations made (here under. PP shall adhere to various circulars issued by Directorate General Mines.

Safety Bureau of Mines from time to time,
8 v»n@fWanmwmmmwmmmamwu
wisions of MMDR Act, 1957 and rules made there inrespect ownad
o e ke & i o
g 29t Oclober, 5 -| v
nommmmo?ﬂmmmnm part of mine lease areas or Habitations and vilages are

surrounded ine lease areal.
The Project :tyo:'mmsn'rml oblamlmcaswy prior permission of the compelent authorilies for drawl o requisite quantity

surface /A for withdrawal of ground water for the project i :
:'copy dw;:’mhﬁlcgwmum fo concerned Panchayal / local NGO efe f any from whem supgesion |

(eptesenlalion has been received whie progessing he proposal. . o
EC Identification No. - ) 1




MWWWM4ZF5WUMECUMIIKWIM4M

12 Swle Pollut;
W%NMMIWY&MIWVN

13 mmmmmmwumumscw

by peinting the sama in ot
> M“mummunmwdnmn-.mmmmrmx
days ‘munmmmmgnnnnmmnummmrcmmamzc
w&mmmMMvhwm
ate (www parivesh nic in) A of the advedisemant concemed
« Epmesiateotd R ST
|mnnmmsewhmmnmwormmmlnmn-u--

dmgennMnolmmqmuilmmmmmm“myh:-vwwthvmﬂ&é
per provisions of the para 11 of EIA Nolification, 2006 as amended from fime 1o ime

Alr Quality Monitering And Preservation

1 MWWIMN&IIWMMM)MMMMMWM Staton: 1 L)
wmu?M)hmMm&meWdﬁmm?mw’ﬁ‘:&;%
of 120 ummm-mmﬂhmmm.mhmm‘dm
polution viz. PM10, PM25, NOx. CO; and SO: eto. a3 per the d In NAAQS Ko B
mvwcm.wwnzmmmmwmwuuummmhww
mmmnmmunumnmlmmmm\gm-u-wnw
mummcmmumum,mmwwuwwaﬂwmm
months in froat of the main Gate of the mine site.

2 EMectve saleguard measures for ion of dust and (i requias water
stmﬂng,metllu"moﬂmmm)mummlhmmbmmm”“dww
;wWSmwmmanuw.mmmmmmemmswmm
from 3l sowrces shall be regularty controlied by of required eq 's! ineries and praventive
maintanance Use of sutable water-soluble chemical dust suppressing agents may be expiored for better effectiveness of
mmvo(mmnmanbemdwupoﬂuﬁonwmnbumwwwmnwwmww
Central Polution Control Board

Water quality monitoring and preservation

1 In case. immediate mining scheme envisages infersection of ground water tatie, then Environmental Clearance shal
become operational only after receiving formal clearance from CGWA. In case, mining operation involves nlersaction of
ground waler (abie &t 3 later stage, then PP shall ensure that prior approval from CGWA and MoEFCC is in piace before
such mining ons. The ion for Son of ground water table shal esscnlially be based on detaded

hydro-geciogica! study of the area.

2 Reguler monitoring of the flow rete of the springs and perennial naiahs Bowing in and around the mine lease shall be.
carried out and records maintain. The natural water bodies and or streams which are flowing in an around the village,
should not be disturbed. The Waler Table should be nurtired so as not to go down below the pre-mining penod. In case
of any waler scarcity in the area, the Project Proponent has 1o provide water to the vilfagers for their use. A provision for
MWMWNWWWMWMWWhWMNMWIMDmMlnvwl_o'
mining over ground water lable. The Report on changes in Ground water level and quality shall be submitied on six-
monthly basis o the Regional Office of the Ministry, CGWA and State Groundwater Depariment / State Poliution Control
Board 3 SEIAA

3 Project Proponent shall regularly monitor and maintain records w.r.l ground waler level and qualy in and around the
mine lease by establishing a network of existing welis as well as new plezo-meler inslaiations during the minng
operation in consyltation with Central Ground Water Authorily/ State Ground Water Departnent The Report on cnanges
neounannrmoamoqumymwummcﬂzmwwmwmmmmm.ccm

Groundwater Depariment / State Poliution E

4 xmmmmmm«bmdmﬂmmwm'mvwmwmm
nmwcmgmwummammmmwmmmwmumwm
wﬂmmdnmmymmmmdwmmmmmwwmmh
mine lease and mantain its records. Sufficient number of gulies shall be provided al appropriale places within the lease

mm-wmmw.r.twwmmmmnmmpmm

mwmmmumammmmmmwwuw@mmwm
rate. |t shall be ensured that no obsiuction and! o alleraion be made to waler bodies during mining operations wilhou!
= tfcation and prir approval of MOEFCC. The monioing of waler courses! bodies exsing in lease 310a sna be

&ln &%"ﬁéw Duveclor, Ceniral Ground Water Board, State Pollution Conlrol Board and Cen¥ai Poliution

Control showing the trend analysis on six-monthly basis.

5 wmmmmmmmmmu!mmmmmomwu(m)nm-m

wwmwmmummmhwmummmrmmwmm

; suwmnsslmmwnuwmw.:mnum::&
well Wnumdnhwmd«mma«pﬂ al 5 suilabie location

::nw::em:lum O:npaly Tho creylar No. J- 2001211720064 11 (M) datea 27 05,2009 issued by Minsstry of

Environment Forest and Cimate Change may aiso be referred in this regard.
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1o Office MOEFCC & SEIAA annually
{workshop and ) should be properly eaflecied and Veated so as to
the nobified standards prescrided from time 1o time. The standards shall be prescrbed Brough Consent 1o
M(cro)iwbymmmmmm(svcm The workshop afiuent shall be ireated afler

its initia! passage through OF and groase trap.
8 Tho water balance/waler auditing shat be caried oul and measure for reducing he consumplion of water shall ba fakan
up and reported to the Regionat Office of the MoEFACT, SEIAA and State Pollution Control Board/Comemities

6 Project Proponent shall plan, develop ang PR hirvesting measuros on long term biss 1o augment
wmmmhmuuu::ﬁ\ d Ground Water Boatd/ State Groundwater Departmant. A
wasle

i
:
i

Nolse and vibration monitoring and prevention
mwuwmnmmusgmmummumwmmmmmudmvmmw
as per appl MS guidel

2 The flumination and sound al might at project sites disturb.the villages in respect of both human and animal populaton
Consequen! sleeping disorders and stress may affect the health in the Wiages localed close lo mining operations.
Habaabons have a right for darkness and minimal noise levels at night. PPs must ensure that the bickgical clock of e
wilages is not disturbed:; by onenting the floodighls/ masks away from the villegers and keeging the noise levels woll
within the prescrived fimits for day /night hours.

The Project Proponent shall take measures for control of noise levels below 85 BA in the work environment. The
workers engaged in operations of HEMM, elc. should be provided with ear plugs /muffs, Al personnel inciuding laborers
working in dusty areas shall be provided with protective respiratory devices along with adequate training, awarenass snd
information on safety and health aspects. The PP shall be held responsidie in case it bas been found that workers!
personals! aborers are working wilhout personal protective equipment.

w

Mining plan
mmwmmmm-mmdmummvamwmnumusc
uppvuslnmmnmmmmmhmmln.wmum.mh,mm.m-
hurdmwhosouek:Mmmmmmymmmwmw.WQW.m&m
production. lease area and scope of working (viz. method of mining, overburden & dump management, 0.8 & dump
mmg‘mudlr-upoﬂwonmoﬂe.umhupmdmm.)uwuwmdw!mhmlmmdu

SEIAA. which entail adverse environmental impacts, even if it s a part of approved mining plan modified after grant ol EC

or granted by State Gowt. in the form (o Short Term Permit (STP), Query ficense or any other naaie.

2 TnePvmprmmsnslmluFMMmmunmmmrmmddAsswmwwmu\wm
Wdurwbewmldmw&wmwldmmurmmmvlmPtowlimdl\aMMDR
Azt 1957 and Rules/ Guidelines made there under. A copy of approved final mine closure pian shall be submitted within
memwmdmmmmwmm«fy&memkﬁwoﬁudhmd
Environment. Forest and Climate Change & SE!AA for record and verification

3 TnelandvuseollhemmleuumalvanwsMmolmmmuwlualmwd‘mmaﬂum;u

wmwmwmm,mmanwmmgmmmmmwmmmm

bbarmcmuredainnd:nihﬂbswuduwwomninmmPPMImnlhlnmiumm
management of rehabiitated areas until the vegetali becomes salf ining. The i stalus shall be
submitted hail-yearly to the concemed Reglonal Offica, MOEFCC & SEIAA

F. Land reclamation
1 momman(os.)mmmgmmmmmwummmmnwm
amwuwmwmawmdm,mmmmmdmoecmsmmmm
avyodﬂopesnnlluqovvnsdaswummmuwummmwoﬂu,s”t
wmmmwummvm»mwmmdmmmmmwwu
oo shall be t earmarked waste dump site(s) only. The
2 The rejectwaste generated during the mining operations stacked al W ) only.
wyscupamnelmMmmwmmWmeamqmmmwﬂmawmwm
MMaspumemmmmisswbyDGMSm,Lsdetymmhmopaawnamubummn
maintain the stability of waste dumps. :
3 mmmdmmsmmﬂmmmmlfcmawmwmmm
Progressive Mine Closure Pian. A
4 nnsiopco!;ummdlmmnﬁnwnkmmmn%mhmﬂnbmmmw.
m«mwmmou.mm
menmnmmmmmmmﬂmﬂhmmmmﬁuu
mmmﬂwnyolwmu,mmmanmmwNMMMImmnmw
mmwmdwm.hmm‘wuwmeIuyMI
elc. shall be ken for stabili of the dump,
5 mmmammwxmmmmhmmdmmwummmmmum
Mmuumﬂnﬂmmmmﬂoﬁadw&cc&% :
6 Caich drains, setiing tanks and siltation ponds of app iate size shall be ! around the mine working, mineral
yvdlmmeoammdmuhmmlmoﬂdmmmdmhﬂmh\ommw:su
b

dentification Na ERS FRHOETS0RSe: The TRE°
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plantaton
" \ operafions, undertake 1e-grassing ihe mining area and any other
area which may have been disturbed due lo heir activites and

growh o fodder, Rora, Bame e mining resiore the (and 1o & condition which is fil for

Transportation

mvrmmdnmmuulwnhmdmmmw vilages/ habitations. In such cases,

wwlmm-hmamﬁhmwmdmdmmmﬁwmmnuwdbd
mmmmlmmvnnmumwmmmmumumum Al costs
resuling Irom widening and strengthening of exsting public 1oad natwork shis ba borne by Ihe PP in consutation wih
nody State Gowt Depanment Transportation of minerals through road movement in case of existing vitage! rural roads
shall be allowed in consultabon with nodal Stale Gowt Department only affer required strengthening such that the
camying capacily of roads is increased to handle the Vraffic load. The pollution dua lo bansporision losd on e
environment will be effectively controlied and waler sprinking wil also be done regularly. Vehicular emissions shall be
kept under control and regularly monitored. Project should obtain Pollution Under Control (PUC) certiicate for uil the
vehicles lrom authorized poliution testing centors,

2 mmm-mmnmmwmumm.mmum-mbm
suppression. Other roads within the mine lease should be wetted regularly with tanker-mounted water sprinkiing system
m.msmummummm,mmvmmmumumwu
provided with dust suppression arrangements. The air poliution contro! equipmants like bag fiters, vacuuin sucion hoods.
ary fogaing system etc. shall be instalied at Crushers, belt-conveyors and olher areas prono 1o air poliution. The balt
conveyor should be fully covered o avoid generation of dust while transportation, PP shall take necessary measures Io
avoic generation of fugitive dust emissions,

Green Belt

1. The Project Proponent shal develop greeabelt in 7.5 m wide safety zone all along he mine lease boundary as per e
guidetines of CPCB in order fo amest poliution emanating from mining operations willin the lease. The whoie Green belt
shall be developed within first 5 years slarting from windward side of ihe active mning area. The deveispment of
greenbelt shall be governed 2s per the EC granled by the SEIAA irespective of the stowiaton tiade i approved mie

plan
2 The Project Proponent shall carryout plantation/ afforestation in backfilied and reciaimad area of mining lease, arcund
waler body, along the roadsides, in community areas elc. by planting the native species in consultation with the State
Forest \ge Rueal Tribal Weifare Gram
Panchayat such that only those species be selecled which are of use (o the Jocal peaple, The CPCB guidelines in ths
respect shall also be adhered The density of the rees should be around 2500 saplings per Heclare Adequate budgetary

3. Tne Project Proponent shall make necessary alternative arrangements for livestock feed by developing grazng land with

mmwmwammm.&mm for and o toa

& The Project shall measures

2nd fauna and Schedule-l species during mining operation. A Wildlife Conservation Plan shafl be prepared for the same
clearly delingating action 10 be taken for conservation of flora and fauna. The Plan shal be approved by Chief Wi Life
Warden of the State Govt. 2

5 And implemented in consuliation wilh the State Forest and Widste Department. A cupy of V#idife Conservation Plan ang
s implementation status {annual) shat be submilled (o the Regional Office of the Ministry 8 SEIAA

Public hearing and human health issues :

1. The Project Proponent shall appoinl an Occupational Health Specialist for Regutar as vied as Periodical medcical
examination of the workers engaged in the mining achvilies, as per the DGMS guideines. The recoids shall be
mainteined propedy. PP shall aiso camyou! Occupational heaith check-ups in respect of workers which are having
adments like BP, diabeles, habiual smoking, etc. The check-ups shall be undertaken once in six monihs and necessary
remeaiall preventive measures be faken. A stalus report on the same may be sent to MoEFCC Regional Office. SEIAA
and DGMS o0 hail-yearly basis. =
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2 The Project Proponent mast m-nh& -8m
§ 2 "Zer0 Harn from heir mining activies
:Imhkhnwmlmw‘w Workplace hazards snd an o

255083 il potental
wambmhmwmmdmmmm;‘m::

HM:MM:M-MMVMNNMWW

3 , HIV, , In children under five, resgiralory infections
ms‘:"l;:MNe?:qmmmm:::u.nmmmnmwmy::ymb
. Personial Hygieng, washing mmmmmm\mwmmw
Napking), hazard of obacco and aicohol category of workars.

: 'r::MGMMMM use. The Proponent shall carryout base kna HIA for af the o

qummmummmu-mdmwmmw
Monsodn
mmmmbm_mmmwmwmnmummmn:-g'umm-»n.ymr:
NuuWhlmEmmMLmemﬁl' 9 et or Marganese Miners
acompiate 9 by @ Ceriified jist. and {Mn) Estenation in Blood, For inorganss

Would ba carmied oul in a Lab accrediied by NABM. Records of Health Surveiiance must be ket for 30 years, including
the resufts of and the records of Physical examination and fests. The rocord of exposura due 1o matesials fie Asbesios,
mranoa_\an.snmwnmm.lmm‘mmMLm.mmuuWW
1o the Mining Department of the Stale in case the ife of the mine is less than 30 years It would be obligatory lor e Siale
Mines Departments to make arrangements for the safe and secure storage of the records inchuding X-Ray. Only
conventional X-Ray wil be accepted for record purposes and not the digial ane). X-Ray must meet ILO criteria (17 » 14
Inches and of good qually)

4 The Proponant shall mantained 3 record of performance indicators for workers which includes (a) there shouid not be 3
significant decling i their Body Mass Index and R should stay batween 18.5 -24.9, (b) ihe Final Ches! X-Ray compared
wilh the base ine X-Ray shoukd nol show any capacities (c) Al the end af their leaving job Ihare should be o Diminutin
i Iheir Lung Functions Forced Expiratory Volume in one second (FEV1) Forced Vi Capacity (FYC) and Bie raso)
uniess hey are smokers which has 1o be adjusied, and the effect of age. () the hearing showid nol be allected As 2
proof an Audiogram (fest and iast need to be presented), (€) they should not hawe: developed any Persistent Sack Pan,
Neck, Pain, and the movement of their Hip, Knee and othor joints should have normal range of mavement, {f) they should
not higve suffered kss of any body part. The record of the same should be submitted 1o the Regional Office. MoEFCC &

jie

i
i
|
il
§§

i

F
H
1

drinking watar, modical health care, créche for kids efc. The housing may be provided in the form of lemporary sructures.
which can be removed after the completion of the project refated infrastructure. The domestic was'e water should be
treated with STP in order to avoid contamination of underground waier

The activiies proposed In Action pian prepared for eddressing the issues raised during the Public Hearing shall be
compieted as per the budgetary provisions mentioned in the Action Plan and within the stipulaied bme kame. The Sialus
Report on implementation of Action Plan shall be submitted to the concerned Regional Office of the Ministry, SEIAA
along with District Administration.

Corporate Environment Responsibility (CER)
The activilies and budge! for Corporate Envi {CER) as per Ministy's OM No 72
§5/2017-1A. I (M) dated 01,05,2018 or as proposed by EAC should be kept in a separate liaak account. The ackvities
progosed for CER shall be implemegnted in a ime bound manner and annual report of implementation of the same along
with y proof viz. phologs purchase latitude & longitude of inirastructure developed & road
construcled needs lo be submitted lo Regional Office MOEFSCC & SEIAA annually afong with suiled statement

2 mmmmmwmwmwmmwmmmmmxm
Mvmhmamumlunmuwpuesmuummmndmkmsmmnwndbu
MOEFCC and its concermed Regional Office & SEIAA

Pothution Control Board.
4 mmimm Cell" with suitable qualified manpower should be set-up under Ihe coalrol of a
mewmmmdmwumdummnmwwdw
awmmummmumemmuummwm-mwmMeesccsssvm
5 mmmuwwmmmmﬂ:mmmwwuummmm
mmmmumnnmswmﬂawmnmm
data ! / i

” .
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= 1 The capitar cost (@ Rs, 4,00 toey
. Pof % ha ) under CER, shat ba deposind in !he form ef Demand Dralt fo e ofcs of
. :”:‘ffﬂ'm’ mo':m(oesnuumnmmmm-mnmuun-n

WWMwmwmmnmmm within e o Wl e
:Wmmmmuwrnuwnmumumma;mqmsow
1. A reporl, wlong with pholograpts, on the messures sken shat Mso be inchuded in the sir

3 report baing submittd by the project propanents

Mmmvmnnua Udham Singh on Khasen No, S4511, 4.83-90 Ha s granled spprovel for

Operation the proponent Sh. Kapil Sharma and Sh. Ugham Singh shatl undortake oublic hearing ointy sy par proviscns
3 1ad for mining projects 6 ha cluster candifions
The peoct proponent shak subeit ki Rle of fand Wi 1evanup records. ownership Setas (10po%e0 for waderiaing
plantaton under EMP for monkoring purpose
""!m.-cvmmmm‘umwmmumccwwmnmmmwn
angles of minng ste Including entry & exit points Those cameras shall be ineft and (wrper prool Whare
electicypower is nol avadable solar enorgy biased camoras shiad bo installed with adoquste battry backups Date-wise
Video records wr L CCTV camera shat be hosted 8 siored online and onling portal link $hat be shiked wih 1ha office of
Drecrorcum-Member Secretaty, HPSEIAA though official e-mai dbt-hp@ine in

State Level Enveonment Impact

Endst No. As Above Dated 22

Copy to following for further necessary action:

1. The Secretary Ministry Forests & Clmate Changa (MOEFSCC), Gol. Wodia Paryavaran
Bhawan, Jor Bagh Road, New Delhi - 110003

2 The Chairman, Central Polluton Control Board, Him Parvesh Bhawan, CBO-cum-office Complex, East Arun Nagar, New
Dehi-110032

The Chawrman. Hmachal Pradesh State Palluion Controd Board, Shimia-171009

The Dwector (Enviroament. Science & Technoiogy) 10 the GoHP. Shimia-171001

The Acvser (!A). MOEFBCC, Gol, indra Paryavaran Bhawan, Jor Bagh Road, New Delni - 110003,

The Integrated Regonal Offce. MOEF&CC, CGO Complex, Shivask Khand, Longwood. Shirmia. +P-171001

The Monitonng Cel, MoEF&CC, Gol, lndira Paryavaran Bhawan, Jor Bagh Road, New Delni - 110003
Record Fie

oo s




Annexure XI| Reged.

H.P.STATE POLLUTION CONTROL BOARD “ ,&
Regional Office Una \
Phase-1V Rakkar Colony, Tehsil & Distt. Una, Pin-174303(H.P.) /
Phone: 01975-238131 §JéJ %L‘t:lb'g'lwe'nfg;[
Website : http://www.hppcb.nic.in e-mail : pcbrounaZ@gmail.com

No: HPSPCB/R0O/Una/133(M/s Shree Shree Rudra S.C Unit 11)/2024: ‘0%(\ Dated: \7 IOC” Qq
From: Regional Officer
To

M/s Shree Shree Rudra Stone Crusher and Screening Plant (Unit 1),

VPO Dharampur, Tehsil Haroli,

District Una (HP).

Subject: Regarding orders dated 12/09/2024 passed by Hon’ble nGT in OA No.
666/2024 in the matter of Om Parkash Vs. Sate Of HP & ors.

This is with reference to latest orders dated 12/09/2024 passed by Hon’ble NGT
in OA No. 666/2024 vide which it has been directed:

“HPSPCB will ensure that Respondent No. 10 and 11 operate only by complying with
all the norms.”

In this matter, it is directed to submit compliance report as per the checklist
framed by CPCB for stone crushing units in the office of the undersigned within 15 days
positively and to ensure that operation shall only be carried out after complying with all the
norms.

Please note that in the event of failure to comply with above directions, penal and

legal actions shall be initiated against you as per relevant Rules/Laws for the violations and
non-compliance at your own risk and cost.

Treat it as most urgent please.

Er. Praveen Kumar

Regional Officer
®HPSPCB Una
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Kapil Sharma: 90144-24829
o Ashok Thakur:  96256-78781
Yashpal Thakur: 70188-02576

SETITIH UZADSP51546AIZS

Shree Shree Rudra Stone Crusher &l Screening Plant-Unit - Il

VILL. & P.O. Dharampur, Teh. Haroli, Distt. Una (H.P.)

Subject: Notice under Air Act (prevention &control of pollution) Act,1981 No:
HPSPCB/RO/UNA/133/2024:1089 dated 13.09.2024

Dear Sir

As per above mentioned letter it is submitted that earlier we have
All provided the pollution control measure such as repair wind breaking wall up to adequate height i.e. 03 ft
above the highest node of conveyor, repair the damaged metaled road, Chute from top of discharge point.
Now as per directed to submit point wise compliance report as per details given below: -

1) We have installed the water sprinklers with adequately designed nozzles as per photos & video attached.
2) We have grounded the MS Sheets on top around three sides as perrequired by department.
3) We have covered the all conveyors as per photos attached

4) We have fixed the Telescopic chute from top of discharge point as per photos attached.
5) We have repair the maintained road with pavers as photos attached

6) We have plantation the trees with 2-3 rows as photos attached.

7) We have install €’camera around the crusher.

talled the sprinkler with anti-smoke gun in the premises to control dust emission
resuspensiofi as per photos Attached.

" GHREE SHREE. RUDRA STONE
_ CRUSHER & SCREENING PLANT

UNITH




Fig 1 water sprinklers with adequately de
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Telescopic chute from top of discharge point

“Fig 3 cover the all conveyors
Figd




Fig. no:-6 Plantation the trees with 2-3 rows




’7:-7 :- Installed the camera around the crusher.
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& Kapil Sharma: 90144-24829
, Ashok Thakur: 96256-78781
Yashpal Thakur: 70188-02576

Shree Shree Rudra Stone Crusher & Screening Plant Unit -||

VILL. & P.O. Dharampur, Teh. Haroli, Distt. Una (H.P.)

Refe NO-wcovanenavavvenin Dated.. S _/H/Z.‘i

To
The Regional Officer

HPSPCB RO Una

Sub: Compliance of Pollution Control Devices in our Crusher unit.

Sir,

As per the verbal directions given by your office on 01/11/2024, we have completed all the minor
repairs in our unit and now, as per HP govt and Central pollution Control Guidelines following has been

complied:

1. 03 stage Settling tank with recycling facility has been installed,

2. We have covered the crusher premises with wind breaking wall along the periphery.
3. lantation has been done in 03 rows.

Metalled road has been provided for vehicle movement.

5. Sprinklers and antismog guns have been installed at the points of dust emission.
6. Wet type cyclone has been installed with rotopactor.

7. All the machinery and conveyers are well covered.

8. All the PCD’s as per the guidelines has been provided.

9. cctv cameras have been provided on all sides

Thus you are requested to verify by inspection please.
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Annexure-15

GPS Map Camera

Una, Himachal Pradesh, India
Amritsar Scooter Works, Amb Road, Chandigarh-chintapurni-dharamshala Rd,

Prem Nagar, Una, Himachal Pradesh 174303, India
Lat 31.469064° Long 76.257507°
o8/11/24 04:50 PM GMT +05:30

Photograph-1

GPFS Map Camera

Una, Himachal Pradesh, India

Am s =

Prem Nagar, Una, Himachal Pradesh 174303,
Lat 31.469064° Long 76.257507°

os8/11/24 04:51 PM GMT +05:30

Ttapurni-dharamshala Rd,

Photograph-2
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Una, Himachal Pradesh, India

EJ oPs Map camera

Amritsar Scooter Works, Amb Road, Chandigarh-chintapurni-dharamshala Rd,

Prem Nagar, Una, Himachal Pradesh 174303, India
Lat 31.469064° Long 76.257507°
o8/11/24 04:51 PM GMT +05:30

Photograph-3

Himachal Pradesh, India
Amritsar Scooter Works, Amb Road, Chandigarh—chintapurn
Prem Nagar, Una, Himachal Pradesh 174303, India
Lat 31.469064° Long 76.257507°
O8/11/24 04:51 PM GMT +05:30

Photograph

EJ ors Map came:

dharamshala Rd,




Una, Himachal Pradesh, India

Amritsar Scooter Works, Amb Road, Chandigarh-chintapurni-dharamshala Rd,
Prem Nagar, Una, Himachal Pradesh 174303, India

Lat 31.469064° Long 76.267507°

08/11/24 04:50 PM GMT +05:30

s i

Photograph-5

E oPs Map Camera

Una, Himachal Pradesh, India
Amritsar Scooter Works, Amb Road, Chandigarh-chintapurni-dharamshala Rd,

Prem Nagar, Una, Himachal Pradesh 174303, India
Lat 31.469064° Long 76.257507°
08/11/24 04:49 PM GMT +05:30

Photograph-6



492

EJ oPs map camera
Una, Himachal Pradesh, India
Amritsar Scooter Works, Amb Road, Chandigarh-chintapurni-dharamshala Rd,
Prem Nagar, Una, Himachal Pradesh 174303, India
= Lat 31.469064° Long 76.257507°
? o08/11/24 04:56 PM GMT +05:30

Photograph-7

]

EJ oPs Map camera

Una, Himachal Pradesh, India

Amritsar Scooter Works, Amb Road, Chandigarh-chintapurni-dharamshala Rd,
‘;H Prem Nagar, Una, Himachal Pradesh 174303, India

Lat 31.469064° Long 76.257507°

08/11/24 04:57 PM GMT +05:30

Photograph-8



Kl oPS Map Camera

Una, Himachal Pradesh, India
Amritsar Scooter Works, Amb Road, Chandigarh-chintapurni-dharamshala Rd,

Prem Nagar, Una, Himachal Pradesh 174303, India
Lat 31.469064° Long 76.257507°
08/11/24 04:48 PM GMT +05:30

Photograph-9

K3 oPs Mmap camera

Una, Himachal Pradesh, India
Amritsar Scooter Works, Amb Road, Chandigarh-chintapurni-dharamshala Rd,

Prem Nagar, Una, Himachal Pradesh 174303, India
Lat 371.469064° Long 76.257507°
o8/11/24 04:52 PM GMT +05:30

A

Photograph-10



Una, Himachal Pradesh, India

Arm sar Scooter Works

Prem Nagar, Una, Himachal Pradesh 174303,
Lat 31.469064° Long 76 7s07=

o8/11/24 04:50 PM GMT +065:30

hintapurni—-dharam

Photograph-11

=7 = !
Umna, Himachal Pradesh, India
Am sar Scooter Works, Amb Road, Chandigarh-chintapurni-dharamshala Rd,
Prem Nagar, Una, Himachal Pradesh 17430
Lat 31.469064° Long 76.257507°
0o8/11/24 04:57 PM GMT +05:30

Photograph-12



Una, Himachal Pradesh, India

Am r Scooter Works, Amb Road, Chandigarh-chintapurni—-dharamshala Rd,
Prem Nagar, Una, Himachal Pradesh 174303, India

Lat 21.469064° Long 76.257507°

o8/11/24 04:55 PM GMT +05:30
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Photograph-14



3
b--ﬂ GPS Map Camera

Una,Himachal Pradesh,India
WHaroli, Una, 177220, Himachal Pradesh, India

Lat 31.451666, Long.76.238244

11/08/2024 12:26 PM GMT+05:30

Note : Captured by GPS Map Camera

Photograph-15
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